[6 March, 2001] RAJYA SABHA

1.00 P.M.
GOVERNMENT BILL

THE INFLUX FROM PAKISTAN (CONTROL) REPEALING (REPEAL)
BILL. 2001.

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI CHENNAMANENI VIDYA SAGAR RAOQ): Sir, on behalf
of my senior colleague, Shri L.K. Advani, | beg to move for leave to
introduce a Bill to repeal the Influx from Pakistan (Control) Repealing
Act, 1952.

The question was put and the motion was adopted,

SHRI CHENNAMANENI VIDYA SAGAR RAQO: Sir. | introduce
the
Bill.

MR. CHAIRMAN: Now, it is nearing 1 O'clock.
...(interruptions)... Should we adjourn for lunch?

SHRIMATI SARLA MAHESHWARI {West Bengal) : No, no.

SHRI MANOJ BHATTACHARYA (West Bengal) : What about
the Special Mentions?

MR. CHAIRMAN: Do you want to sit through the lunch-hour?
Special Mentions will have to be over by 1 O'clock. It is 1 O'clock now.
We shall take up the Motion of Thanks on the President's Address. Do
you want to continue? All right, Shri Sangh Priya Gautam.

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS - CONTD.

it wg g wigw (StRiga) : gvmefa Sft, &9 9l a8 S § 6
oI 3 & YR¥ H GG &b S1 Fa 1 &b Hgh ATARH H YR ...(FIHH)...

SHRI RAMACHANDRA KHUNTIA (Orissa) : Sir, what about
the Special Mentions? ...(Interruptions)...
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MR. CHAIRMAN: You see, it is already one O'clock. That is
why we have taken up the discussion on the President's
Address. ... (Interruptions)...

SHRI RAMACHANDRA KHUNTIA: Sir. the Special Mentions
are more important (Interruptions)...

[STaHTEIE (31 GReT =Ry oA gul]

it 5" O wites: A SyTege Sft, B9 3R Y ey STl ©
b e & TFI Gl b AYh AT H goic G b IR H AEHeH
I af STt BT I SAFAHTYOT BT B I8 ARBRNI SxTdol BIdT 81 ARBR = 379+
YO o & YR GR T A gR1, 918 T8 IS8T gRT 3799 SS9
PBRIGT H FIT YTIT, T GIRAT 3R ARBR P 37 RIT HRAT & IE AR 927 39
T # |fIRT Bl 8 | 3R 9T @ S et uRife, Wi @ SHe BRI
IR M | FEANT HRA B 37 iR Y MM HRAT & I fowm WY 39
IfHTor § AT Bl 81 § Aeied Ul Sit a1 SuRT § SR IF!
GG ool § b STch 3 JAMHUTYT 3 8 R 42 |i~ifed &1 Helad, ool
T9rh H IR favg 9 a9y v 9 nfdre, s iR daile & &9 § Udh
HifTBRI TRATT gall, AP ISRIBRUT GAT,ATAND JHSAIDRIT 3T,
3ITENTe TP IDHROT G, TSI Ud A1 IHRUT G, HFICIHRUT G
3R 3% BT §Y 98d 9 <2 ¥ WP P AR QU H AXHRI ARATHT Bl
FISTROT ol 3R 91 |d & |a¥ | 3Mfs T g7 TS| ST AT 91T,
A AT 41 1, Sedl 3 A1 <) § ST8l 4 I8 shifc TR §s 3R 1 599 Hifd &
gD AR Sl 39S Yol FHLEH I ITd6 dhed | A1 I9h 8 H i & IR
YT 3T Y| AR 97 7 ) S FaRAT Bl WHR B AT 3R ST =T Bl
PR B {1 A1 SH eI & HR AN S H U A7 qIraxol IT gar
3R 39 AR & ueT H, fuer 9, gad wHdH #, fORg #, 39¢ o /T 8
D! B R 8, 39 T e I g9y orfi g, 3Ry RIeTTR e
T AN SRISHIR 81T 39 TR B Fa] AR S H YR &1 718 3R § I8 < T
g 1 foe B9 10 9u A AR 59 IRE &1 T gefdl] AT 8] 8 3R 39 qa
H oft sl IR Faf Bl Bl B FEaT B 5 59 e sreNiaxo | <
JuaeITel g, 3MfEd ST I, ISR e, onfdes w1l gRft ofk gAR
T BT IUTEH I, AMIF T | & Wraer! 81| I SERT Ul I8 Hadl §
5 39 refeawen ¥ TR g, SRISHIRT T, fHar HASR BRI, ASIGR
JHR BRI 3R AR I $ I B 811 AR GA S8 Fel G| 59 THR
A ART gaell graraRvl &9 771 599 [ H ARPR 7 RIT-9] HeH SN 3R
ST FIT AT AT 3R ARATIDBAT FIT 8 THD] SIBRT 57 S BT ST Bl
ST I8 WRHR BT SR 71 $4felg Femfed Isgufey it &1 # o g
IR 3T o SINHTYOT § S AR e} UR I STADBR &b §H < B STl
BT YH G HRAT AT8] & 3R I Yo YHATIT BT TAT AT I G B BT IR
Ak
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SUHTETS HEIGY, &I 8 TR Id1 B2 F Ugel G¥ SI-T a1 e
HI B 59 e A 9393 [IgT awh1 drel &, Srgwdl awhl alel § 3R & a1 o
DTS T BIS 7S 3R ARy 917 FE B oAb SR G&T Y 3R I ot aree 3R
fuer @1 3R | A 3] 8 Sft & Ao 4, § B9 4 B9 59 91 Bl
WIHR -1 g P S 931 991fad {51 iR I8 i) 3 ik 98wl 4 98
IS, Tl A1 3754 8 S 7 U g1 TR a1 Bl 3R I8 I81 dP
6T ST, BIAiP g8 ! 79 A Bal fh I8 TWHR ISR 2 3R 39 TWhR
& gReaT A1 39S a1 TEfRIE F1 H T 375 & A1 AT IUFHTEIL S,
AT AT I He1 dTedl § b Tl 81 Fahell ©, i 39 ¥ &b d SART
TR ATSTTET B SIS DI FHYU & 1 ol T 9gd 3 IR W 98 gU &
IR R8i Irgare ool 5= gt 3 i, orce fagr arerdft Sy anT &t
IreefaRiEt 21 81 | TAfadT Bl Thdl ©, offhd IeefaRiet ol s
HE1, TS 91 I7d Y H AW 8, H ST FeAd o] gl A & I bl
AT STeaR 8T ST =1 319 A190T & SR Hal fh 9 #31 uR A1 991
PHIITET IR 3TRTY o1, UE Y TR 91 21 T THR 91 a1 8, oifh=1 Uas fiean
IR B N ARH < A S W B favary T81 oxar anfav| A= g
HY S & Ffhaca 9 o9 aRfad 781 Bl

“fSret A dicft A1 €Y, g gar A AifA,
3R I H &1 Wi AT BRI

3ree off & ARA BT B &1 ST 8, SHI AR S-SR Bl
JMREY ach TR I8 fth 7 319 IR IR SR SR ? ARIAfA 2, 3/ iWd 2
eIy I8 91d I8 31 91 §@8 ol IR =i Hel f& 9 781 I 81 |ebal
THE BRI § U AN 8, I8 919 G ¥ A7 378, oMfh AR <9 H UH
URERT Fell 31T Y&l ¥, 99 Y8l O-HERTT 81 ¥, S9h AR iR avary
BT ¥, S qTeH A1l &b T B Y Y 3R 37T A3 b BR-IRAR B
T 9 ST 1 f9971 97 B1 3 et ft _d B iR g5 & arrg ft 8 8, A
T I STIE WR SEH Bl 3R AT DI e 21 $HfelY 9 91d | [dd ol dadb!
21 Y& A1y 3R 39) DI 991 e 2

TSIl Bl BIST H B FATH] ST
T ofih BIoR bl AR B AT A 81"

SN PIs eI 99T 2l 3Afely I 91 q ST T Y UH 91
HIRAT ATEd 7 Hel fb 37 Aoy § Pig foem €1 81 H 319 gars fb
fpat faem s¥ <Y 1S 21 3iFgea @ SMToiH! |Igd - B8l fh I8 ddd U@
BTSN BT CIHRT 81 $AH 9gd of Heayul aid $el s ol Jei 9= &1t el
JMTSTE St T8l &, S8 $8 VI a1di B Scoid fohar it fordt a7 aefa off,
T w9 a8 91 Uaer A off| 3R 98 X6 319 G 31K 31U+ w18t & hede
DI ISTHR < I 31T IAHT Ul g g8 < 3l fierdr 81 safae A8iey,
I 914 39 95T § 39 UHR & R A 1 9el & 3R 7 iferegol 2
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31q H Irsgyfer Sft & 397 SIAYTYOT 3 S Ueh WRBRT SxefTdol
T 3IR I WRBHR 7 &1 fhy €, = urar, R feen < iR @ ar i @,
H 9 WS P &I MBI HAT T8 g1 AR, URT A1 § Iy fer St o
BT - ) el a9 &9 319+ TUrc = @t Tl ST J41S ® 31k $HHT 9 19
2 ifh T a1 W, T 9T 3R BH R AT =2 Rl gAR A 7 8k @
AR 3 375 98 St 7 98 ®el S Fad! AT o1 a1yl af Irgufer St +f

®eal "This Parliament, the highest elected body of the world's largest

democracy, should resolve to contribute its utmost to the furtherance
of the republican values enshrined in our Constitution." Jg Td &I &I

YT B S & AT A AR T DI ST S TSI Dl 37 Bl &, $D oy
H I fer Sff T STHRT §1 I8 T8, 3 TADR I8 Del b &A1 dgd v Ul
3R 97T AT Slo FISHR DI SHH BIc fhaT AT S=_IA Bl fh "26 Sa
1950 T BH 3MMSITE BT ToTfdd =&yl ar et afes amiiTe, onfére
I T2l 8RN 3R I8 NGHIG Y2711 S9 WeHTd & ST 81 I8 9RT o3 iR
I P T TR 39 W9 BT fAervl” a1 Irsgyf Sff 9 3R7 81e # arfiar
P "Therefore, all of us should hold our freedom and our democracy to

be incomplete until we erase this contradiction and make our great
nation a land of justice and equal opportunity for all its billion plus
citizens." I8 H ITP] IAT ATET § b AR 7 FHI TEAN 1 3701 Bl &,

FHIT AEANT AN & SR AANT B & oIV i fovan 7, 91 96+ & forw
AT foram & Fifes g I HET ¥1 9% 918 g ufy St ¥ od R H wET §
fr Tre wfger 9 ¥ ok wigersil o sarer ot et anfey| ) gAY Afeemy
gt uR O @rh B I8! off| S9! forar | oft aifdee gy Sit 7 v e
H DI B R B URT 9 H A¥G & A1 | ST A iRt I5fead gt
3 I8 FEINT AT B

"l urge all political parties to arrive at a consensus and pass this Bill
during this session. This would be a fitting tribute by India's Parliament
to the "Year of Women's Empowerment”, which we are observing this
year." 3/ TEIRT & 3diet B PR = SR AT AT &1 B I8 el Bl
% Yo-7RES W, 31U 3T ATFTLIE BT IAIT TR DI ot foram g1 Ry
ﬁw%a%q%% S TP T 9T IR P T I AR 4R 9 N B
AT BT 7 3R ISP AR, ITHT A1 AR ITDHT TSI THIAT TRBR - AT
21 I8 TEl, 3P 918 SIRIRET 9¢ Vel & 31X Sl gfg o g9 o9 gHIfad
am%lwﬁrﬁﬁ#sﬂwﬁmwﬁaﬁaﬁ?mﬂﬁmﬂaﬁwwﬁgq

10 # %=1 "The policy has three principal objectives--to reduce the
rate of growth; stabilize the absolute size; and. providing welfare and
developmental opportunities for the entire population, especially
women realise these objectives, it is necessary to evolve, in concert
with the States, a set of incentives and disincentives. These should be
enforced in a non-coercive manner with the fullest cooperation of
social, cultural and religious institutions."
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39 3 SUTET 39 UR 3R &AW B! T 74T 81 Fobell &1 39 HIHSA |
Al ARPR 7 5 < P AR ST BT FSAN FH 81 AIAR, I8 BT (b
...(TALT). .

37t oy R g (([STR IS : SUiR Sff A &8 I8 © 31 d 714
U ....(TFET). ..

Y s B viaw : ddiex S 1 97 316! FEd B

JUHTEE (47 R TR Afery, 317y 3791 91 Bl

ot s B vt : Sugwrege o, § o e #% I@ o1 {6 u'
1T Bl 3R I§ AR T 6 I8 TRBR A B 7T 3T Rl 8 3R
DS ASANT TE] ol U1 1 81 &1 T8 SIRIY Tl 51 H7 97 9 SAHHI07 3
A Iy a1 81 31d § 379 I8 HE1 A8l § [ il G 731 IR a1 8 3R
g 7 I BT SO € T S 89 X1 ARE ¥ [TShet 87 9T g9 ST
S BT JHAM [HAT 27 IR &H 1T &b WG H < A1 89 HLTh §Y & URHAIY]
ST W1 31TST AR U89l a1 8, G119 BRI M g3l 21 $9d AArdT 89
Ho W g &1 3171 g1 # A8 FFGeX B, QAR B, FaI- M g,
Slaet 81, SOl &, e oot 9 frar 2 iR g S aga A S &
T Y € SR AR Ug A 91 8 3R I8 | 989 W Bl 51 89 41 {5 89
2T W IMHATE FAT el B U Afeh g &1 q7el oot R &6 # ©
3R AT < AR 3771 BHRT GebTeld bR ol & b go A1 GRet uRug H Il
I e a1fe. HRad! & Ui TBT MY A1 Hof-URAT S-S S8
9 91 &1 915 T ofiR armeara faan ofR I o el fob 91 Aoigelt & e
HRA B GReTT IR # U} v fyer=r =anf2gl &9 St et & FRor
foreq # oot T2 AT 99TS 7, ST XA ST B, 10+ <97 &l IRAT 9978 & 3R
ST &1 wwel uTa fdhar 81 F€T TE1 89 U TUTTHA B Al Dadr § Wi
3TUT %M 1 TRHAT IQTS & <lfch GI-1AT H g8 He AT o U1 il b BRI $
WRER A e QAT 8, I FB Tel, I el gl IS 341 Fe4 H 3 fawai
W EH 41 I B T8 dd GRSl 91d 81 T8 § 37 89 Sd ¢ b gAR
&l 3T, foere, Sefe Jlumgy Ul 81 %2 1 U |a¥ Surel UaT gl &l &,
o 4 [HAHl BT dHelh g5 Hifdh AT SATET B 11 AT Yodb 8A
DI IWT AT b1 S B AT Yoo TSI AT §& 81 T AR 377 89 g
o 81 I8 gian & dev # B9RT SUAE 81 I8 3RIY o o1 & 59 ARBR
TERTE 2 A I FeaTsdi & S W dierd! & fob I a1 G R &) Iy &

P 3TcTTd] STl db TS FIRAT fb 919 & 99 G4 § Ber
I % 9 P pETa € TSy qf ufer- g # A €11 81 9R aeid g E
TCThHY ST g olranﬂ %Cd Tl %I AR <9 ¥ - duery, Sfad,
SYSIfRIT Wedhd! al € offh ged! 8] 81 R <3 § Ugel e A 77 o

AolEdI S BT 9,
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AHETE S 8 9 59 YIRTS 3 ®Is USRS S 781 galll I8 AHIID
THRAAT & &5 H 39 WRBR Bl Ul 81

Fe1 © o TR 3R Y & 19 &1 @18 941 7, oifeh TRIa1 &1 ufcrerd &9 gan
g1 89 fidel W B 91 PR & (W9F Bl ")) AR, 31 Uid-59 fAe &1
Y < 1 AR TSl &b 43 A & SR Sroet arl &t arh 4 H St Wi gl

IqqTEge (st R TN TEL, L, 3779 7ol A1 &1 gaw &1 M
NESERICEIRIR

7} < PO i < STHT A AT 37T BTN el <181 AT| 3779 i -
& firie &1 w93 § STl

JUHTEE (31T G TERY): JAYH! &1 UIet 7 9 &1 51 3179 STeal
HATE BN

it s B vitaw : § e & @ H) I <9 e | o 9
FHT B T

T[T (31 R TR : °iE e § @ R |

it Wer g e 721, 31 $© Y1 <71 &1 hadl I8 el © [ § 3fd
HEPH] WS fIdTE 1 RE SIUa! BT RERV @ Ig| G951 3fRd Wie1 31 3
WREHR B ifcrat Tt £ 3R 3R foraraa § &) ¥ O g1 orfier Wt oeeil &

3R 991 $© FeIra 1 3 &1

IETER0T & AR UR 3T 39 HET & [ &H 9 DI Fdel 91 918 &,
JqHHT g9 9Ted Bl S'z‘{‘l“i Pl T ' fh providing welfare and developmental
opportunities for the entire population, especially women.”

TR YTYele & ol H wg1 gredl § f 89 HRAT STidT arel
%WW@W%WWWW IR 3R FIER o 9" I
w%aﬁﬁswwﬁwﬁmmsﬁ?mﬂﬂwwésﬁ?m%w
SEKNI| Q'I_cﬁ T R \_rFRTEI TR TH TP P ol |cbu| RNSEIRIEN
IR T gaEa1 o efcd ot arorRlt St 3 forar 21 S S
TEFTATS & IR H U a1 HEl FoTId] H T8 S AT a8l &:
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'Every individual has to be enabled to procure his minimum
requirements of food, clothing, shelter, education and
medicine. The necessary expansion programme of materials
and services has to be undertaken and a technology evolved
to suit Indian conditions; the technology which ensures not
only mass nrnrluction but also production by masses."

H 39 AR I el BT A 6 7M1 | F 5 81, dReR |
BT B 8l R A9 7fh A AT B Bl S WS &1 96 I+ I8 8 fh
AT WIS 913 HRIST| 3AfAY HERET B MM TABR =1 Sl fohamag=1
T a9 SR 39 o § 91, A9 uTaR g9Iote @ fow # 99Ri| UEi )
B 73 S 90 §1 S 7 I8 HET AT fF Caes] & SHM 93 SHIGRI Bl
BHRAT MY, BIC [HAMI DI T gaT8 P (ol TEl BT AN SR b A 4
3TST TGt H 9BRY €, A & 9T B Tl 81 S b1 & T8 o1 B I 9
TEMHT & PR IHR 81 1T &1 AV 79 T I B HH HRI3Y 3R 3MSH B
BT I SITST BTH HRISU| STHGY BT FIR RT 2T fh 8% 81 Bl B &< Wd Bl
g, 8T STHEE BT eI |

HeR fde R glerd U H7T AT 3FR FeS 918 1Y A1 98 A 2fh §RT I19
S| BT R HAT Sl 93 €1 H e anedn § P SR 9 UhT 0 df 39 69
BT BT e I8 S 8 $HA FHY SITGT ST offdh 31fdrds il &l &
e # IaTexr <1 =rEar g1 BN FA1 S 39 g & §) PR Sid Dls Yol
39T U1 ¥ gl & < 98 S UR el ok S TTehR b YRT UAT agel bR oiel!
B PR, g6, AR 9T I Ol § 98 < S ool &, B W I o A
VaRTST 81 dRdTl d4 fedt 7 721 wet f Uy ol <, it foeft =1 59936 forg
HT TET T 3R S WRBR B T3 AT I 8 STl 21 NI F$h I187
3R T IR 3T Tl ST oMU IR TS b Bl oI b U BT ST el S
T el 81 53 el B IS VaRTSl 8T 81, 3 T BIs |1 ST B,

IfShT ST 3T HIFT 2h A I915T I} ST bl JISHIR fHel T |

H g geId < YET g1 ART QURT YSId 21 AU I8 Del fd gRAT B
STTE M BRI BIEATZSR Bl HIeATS <31 Y #7301 ST Jgf R IS gU &
WIS I8 BN P17 U8 U & 3 BT, TS gSiersx] A BN 319 U] & Bl
FGT I8! ATEd & IR I8 AT AT &1 I§ Wa T2l §l Safelg ug] &+ &l Wt
geTsd| 3Mife BicagoR X Jmif~e BRI Mearfed sl Sig uf~ o
gotaes] ggiil a1 ST WY g, T | I BT B e, JoR e #

TERT Y119 I <A1 A8 g |
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§ rRT goma I8 <A1 @vedl § b srggfd Sk, Seni $

HEl TS, RISFIRT B 91d Bl T3 ] AFIaR, o Iead RA=1 St &7 goie
HIYOT G PR $O R A g1 3 dp1 & HUR 59 A9 f=am a1 iRy 31 4
Bal {5 9fdh1 e # 73 ufcrafar & gRYey § SRER &5 & Ihi & Ja=
H R PRAT NaLID 2| H T Ya=g1 Bl AfAD W TS B BT U4
BRAT g1 AU el B AT BRI SR H I Jawer] B Afed w@raaan
T BHRAT WY A g1 a1 H §fhe a1 9l 9IS Bl HI R BT IR
DR g1 379 Sfebe1 a1 Al A1 &g &1 AT <A1 SIgGfA S, SIS Bl Dbl
HAT & B 3R §9P! AT &1 BT A RIT 8 SIcell HARRIA T
HHRIISA T R BT & BT DI U1 DI AT §b SM? AR, b,
1N BT g, BIC BIC ST, B BRI dlcl BRIR, $DT AT Bl o S,
DI AT 9 S ST BH A HH AT Yo U1 §ob G HRY 1 I8 F
P HRIAR, 3MU Sl I8 fATcHE [T, 98 R & g9 galll g o,
ST & B $ U IRBR B! Idgdl 8l 39D AJwT P JIdH
ST faeera fm g9 T & 3R 39 {17 788 BRIS I 96T B & 986
FRI foran T 21 I8 984 € $9 21 oMfh sRRdE 9 I8 © 6 erggfa
ST BT 3FTETel GIAT & JAFGAT SIS | T AT 77 8 709 BRI A
790 RIS I YA STASIRT | HH 8, AT 8H1 A1 | I§ BRIUS 2
9 R Y faaR &Y H 7qh HA1egH | el drsdl g b I8 gaRIey agrl
T AR, U 919 TGRS & IR # weT aredn gl rg-fad S,
ST IR UGIICIST T @1 91 Bl TS | 14! Sl JexYR H 27 Sfofdi &
R STl {3 | SATEIEIE 8T8 BT BT ST & U Aggfad S &l dfget
YT 81 s Id PR TR B SR e TR T8 b 0} SIIff & ARl ° Sqb
TR ¥ 3T &M 3R FAThR B B BIRT HI, ART UeT 3R o9 399
TP 3SR, forars a1 a8 fora=il us! dlife Ioifcd alel & drad &
HRUT P FREIR &1 gl 3R BTS BIC § Uh.37Ts. 3R, B aI SR T
BTS BIC 9 U, 315, 3R, DI 7 8] fhal

IuqHTEE (37 YR TR : DI H T H?

sft g O iiaw : SR USW # "Caste system is being propped up
for vote bank pontics,” # 3T &&1T =T ¢ [ UCIRICTST &H BT 81 a1fed|
ST BT g1¢ T &, S Aerrdt 991 fa 710 A, 9 Bl Bl 3y R 4

TS, HTd] SISV SHf=TH HeT 98 81 Ae<ayul &1 G3i Tebeil &, g1 sel aall
<o <1 § 3ol AT e Al TET 31T, H HH & Jrera |

SHRI MANOJ BHATTACHARYA (West Bengal) : Sir. 1 have a
submission. The House does not have the quorum. You adjourn it for
lunch.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): He is
about to finish his speech.
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SHRI SANGH PRIYA GAUTAM: | am concluding. Sir, dgd
HEdYU! HE1 &, I8 H UGHR &1 GoAT UTH T | HRT BT S8R 4 e 81 17 2

g, I8 MTe v & Tideay fiffex aee : "Wasteland

Atlas of India, Department of Land Resources, National Remote
Sensing Agency, Department of Space, Government of India." §d®1

Foreword foTaT ®, 3101 YeANR, Ahel, TaHe 3% Sf$ar, A1 9, 2000 |
DT WTHT 31X 3T < <1 @ Vast stretches of land, fit for improved

use, merits urgent attention in the country. While there are varying
estimates of the total extent of these lands, no less than 37.5 million
hectares are currently expected to be available for viable treatment. It
has been rightly pointed out that these lands are not wastelands, but
wasted lands, S9HT Th BIs s (oA B, 30U HSATR, Ashel, TA-HE AH
ST, W9 9. 2000 | SHD! WINT 3R g G ATl R g w1 272
Water erosion-107.13 million hectares; wind erosion- 17.10 million
hectares, ravines-3.97 million hectares, salt-affected-7.62 million
hectares; waterlogging- 8.53 million hectares; shifting cultivation-4.93
million hectares, degraded forest-19.49 million hectares; special
problems-2.73 million hectares; coastal sandy-1.46 million hectares.

P TR 173.36 FHferIT SacaR A 17.36 PRIS 2 AR

IuauTEAE (37 R TERD): BT A MR <l 71 it ?

it v B i : ve e | va 9t oiR|

9 S IR 3119 39 < b HE Wikrer AoIgR SR g o
3R STSIIRT & @I Bl oW &, ST AATC PR GITOTY Sl PR b 1Y 3fR
9 T SIh 7 B, AT FoIg! SHDB] ST ST dTfeh ST B 41 el
IR IE JHR THIF W AT G 991 T I P ORIER B 399 39 < P
3M1ferep fRfer sresst Bl

gD Il AIIER, U AR g A8l a1 Hal arsdl gl §AR]
S ST TSI 3T A1 BHIR 37T b YT HAT Sl S{TSITG] o a8 | 1957 H 39
AT H 3MY | 3 7 S §HARY BIST & SGH YoiHe] & -4 &I I O ST
Yoiie, RIRg YT, IMSYd TSIHE ...(@FagH)... U 7S ®I d1d ... A3
YSIHE, AER YoiHe, MRET NoiHe| 3R 3ce Sit &f 24-7-57 BT I8
HTYOT & 3T S BT 3611 HET One more thing. The Britishers have left,
but our Armed Forces have still not been Indianised. & Wﬁiﬁ Jg &l
213 9 H&d © All branches and the soul of our Armed Forces need to
be Indianised. I=IF HET SR YSIHE, IISY ST s0 and so a1+ AN
P! {6 F @A H=11 92T | If we have to give names to our regiments, we
should have a RTUIT Y19 YSIRE, RIS XSHHE B FoITY, RTarsit 3fiR st
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YSIHT and so on S¥I ARE U §9 <% H IHR YoiRic ol 59 3T &Y g
TS sl T &A1 ol — I8 o7 Reprs & Rapre Igi Hivle 2 19 9o 781 8¢ o
IfehT TR Yofi¥e gH BR &1 TR | 3R SIe & 9 IR ISiHE @ § al
TR Yoide Ht Rarga #Rel wai? w®iffe omt § RoRae™ @ € 981 5 Wit
¥ forg O €, g ol ® @1 el d_A a1t BEd 7, AT ATgdl B 9t 2l
P WT T B S B Tl 2, Sl hudd 8, ST sforforadt &1 § T8 =21 badr
b S =9 AREIRTE € I 9l o1 SU| i AR IR & ) 9l hadl U B
IRE A gFAead g, a1 a1 7w Worie fiReRal & T w ¥He 9918 a1 fiw
foRTeRAT & A\ TR INTHE 9T THTE BYd AT I9T5d IRSR U XoTHe,
RER YUeid (g Yfoe, atest aror {8 e, 1. sfdaas e, Adrei
GATY FSTHE,...(ag)...H i BE YET 1 379 39 I8 &I ey q18d
9 AT 39 99 AT B AT BT 3R B e |

g H RSTder <1 iR Sell D1 YR1 B | 39 Fad | 0l ors &7 ugd
g Afoy™ dened fhar | R I8 dfeue e aR<fdd § iR Smud!
RSTder 51 AR <1 € 3R dell YR1 HRA1 8 1 1 oo Al 81 Sfd db
g1 RS SIel YR1 7 81 9IY a9 dd 39 ORI @] 91Y, R S9F 918
JUH & PR ST | MY WA VPeHe NI Iadrsy, faRy wiki s
TATSY, a1 I§ A & A1 faearaerd 8N | 3y B Hiest § & 9!
gl 7T BIFTY, Rifs ST RUSICe [T T8l & | 39S 3TlTdT 3R 39
geH! W T P 3R WIS YPeHS PN 3R 9D 915 HH I BH Sl AlbRAT
M 3 Y ¥, 3MMUTH MBI 8, TR SPI J&T T8 8idl, Saric
(A, 3R STP! T8 TSY | ..(FALT)... J3TH HRAT, AT AT 7 qri
B B TE1 HEd | T AN BT B R 31 & 6 ...(Haam)...

IUQHTERE (37} YR TR : A(AY, 31T WH BRY |

Y < g i : A1 SuwvTee Sft, HeTEfed g uf Sft & g4 faegd
AT & fIQ ITPT g=ydTE FET PRAT §, I T IMHR TR BT g
3R A Fgdal it gRT Sl I8 g=yars IR Ud fbar 71 & 91 §
HHIT HRATE |

The VICE CHAIRMAN (SHRI SURESH PACHOURI) : The
House is adjourned for an hour for lunch.

The House then adjourned for lunch at thirty-eight minutes past one of
the
clock
The House reassembled after lunch at thirty-nine minutes past two of
the
clock.
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[THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) in the Chair.]

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEOI): Let us
continue with the discussion on the Motion of Thanks on the
President's Address. Now, Mr. Ram Jethmalani.

SHRI RAM JETHMALANI (Maharashtra): Mr. Vice-Chairman.
Sir, speaking on this Motion provides one an opportunity for sharing
with the Govemment and this House one's ideas about good
governance. This is not an occasion for mounting an attack on the
Govemment or time to score points or bringing it down or even
weakening it. This is an occasion when even a backbencher like me
can advise the Government as to what should be done, as to what is
being done should have been done more efficiently and effectively,
and what are the pitfalls and some time wasting trivialities which
should have been avoided. Sir, | propose to you, on this occasion, in a
constructive manner, and hope the occasional harsh word or even a
rhetorical exaggeration will not be misunderstood. Though | have
moved twenty amendments, | propose to concentrate on a few matters
which | regard as of vital importance at this juncture,

But, Sir, once again let me repeat that what | am going to say
is a wholesome millennium advice. You are free to take it or leave it.
But | can only advise that if you ignore it, you will be causing yourserf
and the nation an irreparable harm.

The first point | propose to deal with is something which is the
essence of democracy. It is tried that there can be no democracy
without transparency. The people, to whom we regularly pay lip-
service, being the political sovereign of this country - of course, we do
it mostly at the time of election and thereafter we forget it - are entitled
to the fullest possible information as to how their elected
representatives and their paid bureaucrats are running the country's
affairs. Are they acting as trustees, with the poor as beneficiaries, or,
are they only lining their own pockets and advancing their selfish
interests? Sir, in total violation of our pre-independence promises,
successive Governments in this country continue to rule by a prolific
use of the Official Secrets Act an ancient colonial creation which was
designed to conceal from their unfortunate subjects, their clandestine
projects for exploitation and toot
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In 1966, the American Congress passed the Freedom of
Information Bill. When President Johnson was signing it and converting it
into a law, he said that it was the brightest and the proudest day in the
history of American democracy. Sir, while it happened there in 1966, in
this country, we took no heed. Fortunately, slowly, from 1975 onwards,
the Supreme Court started spelling out the peoples' right to know from
Article 19 of the Constitution, which talks of peoples' freedom of
speech and freedom of conscience. | felt an amount of joy and fulfilment
at this great judicial contribution. Sir, fortunately, the NDA's manifesto
committed itself to the enactment of this law. This was another very
bright event in the political history of India. It made me still happier
when the hon. Home Minister introduced, quite some time ago, the
Freedom of Information Bill, a Bill in the drafting of which | had some
contribution to make. Critics may find some defects in that Bill, but it is
my conviction that it is an improvement on the American version of that
law. But it is a matter of profound regret that like the Women's
Reservation Bill, this Bill too, after its introduction, has almost been
forgotten. Nobody seems to be in a hurry because everybody seems to
have something to hide. This House will pardon me for
referring..(Interruptions)...

SHRI SANGH PRIYA GAUTAM: | have to say something. This
Bill was sent to the Standing Committee. The Committee has probably
submitted its report, or is likely to submit it very soon.

SHRI RAM JETHMALANI: | hope you will expedite it. But |
have -mething else to say about it.

Sir, this House will pardon me for referring to something which | did
when | was Minister of Urban Development. | announced that every
citizen will have the right to inspect my files, on making a token payment
of Rs. 10/-. | know that it sent shock waves among the bureaucrats. My
action was sought to be curbed by people superior to me, and one of
the excuses then put forward was that | should wait until the
Information Bill was introduced and passed. | retorted that people's
constitutional right to know about the government affairs arose from the
Constitution; that the Bill only created a mechanism and that | would not
wait till this Bill was passed, before | respected the people's constitutional
right, sir, I do not need bureaucratic approval or anybody's constitutional
right. Sir, | do not need bureaucratic approval or anybody's suggestion or
anybody's permission for these rights to be recognised. Sir | want this
august House to ponder over
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how the great American democracy respected the people's right to
know, even before the 1966 law was passed. You will recall, Sir, that
once President Eisenhower had to be hospitalised for an ailment
which was initially suspected to be some ordinary flatulence, curable
by taking Eno. Fruit salt, but, later, it turned out that he was suffering
from a paralytic illness. Sir, every newspaper released the information
about the operation, the place where the intestine was cut, how much
of it was cut, the drugs that were administered, his blood pressure, his
temperature, his response to the drugs, his slow recovery, etc., to the
people. Sir, the people in every democracy are entitled to know
whether their rulers live up to the rule, that there can be no sound
mind except in a sound body. Mr. Vice-Chairman, Sir, | wish to say no
more except that this Bill must become a law, as expeditiously as
possible. If, due to congestion of the Parliamentary calender, it cannot
be enacted into a law, | respectfully suggest that the Prime Minister
may give an assurance to the people of this country and to both
Houses of Parliament that even though the Bill has not become a law,
its provisions are being respected in actual practice and the requisite
amount of transparency exists in all the Departments of the
Government. This will be a test of the commitment of the Government
to this great essence of democracy. | regret that the President's
Address gives no clue as to what is being done in the matter of
creating transparency.

Sir, when the President spoke to the two Houses of
Parliament on the 19" of February, he was speaking under the
shadow of what he himself called, 'the Gujarat catastrophe.' It is a
tragedy of mind-boggling proportions. While it is true that we cannot
control earthquakes and, ultimately, the cause of this tragedy lies in
some inscrutable providence, | want to make a couple of comments on
the failure of we, the humans, who pretend to be managing the
country's affairs. You will recall, Sir, that the decade 1999-2000 was
declared by the United Nations General assembly as the 'International
Decade for National Disaster Reduction.! The Ministry of Urban
development did a comprehensive survey; and, with the aid of some of
the best experts available in this country, this Department produced a
Vulnerable Atlas of India, 1997. | had the honour of releasing this
document when | became the Minister of Urban Development. Sir,
apart from the written report, which consists of three big volumes, the
report contains exhaustive and highly striking - striking to the eye -
maps of zones which are vulnerable to earthquakes.
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Sir, the Bhuj area, where the present tragedy has taken place,
is marked in the maps with the deepest red ink, in the deepest red
colour, to show that it is the highest damage-risk zone. | want to know
; why do the Government waste so much time and energy on
producing these documents, unless somebody takes notice of them? It
is true. Sir, and the Government deserves to be complimented,
because the President in his Address has promised that hereafter the
rules relating to the building-safety and avoidance of earthquake-
hazards will be very rigorously enforced. But, Sir, | am sorry to sound
tike a pessimist. | have almost a feeling that the tragedy will soon be
forgotten; the enforcement of the rules wilf be almost abandoned; and
ultimately, Sir, the kind of criminals whom you are seeking to
prosecute temporarily today, will come to the fore, make thetr tonnes
of money, and people will wake up only when the next tragedy of an
equal dimension takes place. ...(Interruptions)...

SHRI N.K.P. SALVE (Maharashtra) : Do not defend them.

SHRI RAM OETHMALANI: | assure you, | won't. | am not
even going to the courts. Sir, while | am not against the creation of a
National Disaster Management Authority, but let it not remain a high-
sounding expression. The personnel and composition of this authority
must inspire confidence. When the Indian Airlines plane was hijacked
and when that plane was allowed to escape from Amritsar, some
heads ought to have rolled, those heads who call themselves the crisis
management group; not one head rolled, and if that is the kind of
heads which will manage this organisation, Sir, God be with us, | do
not expect anything to happen which will prevent or reduce the risk of
disaster.

Sir, every Prime Minister has a vision, his own vision of India.
Even Shri Gujral and Shri Deve Gowda were not exceptions; and, Sir,
my respected Prime Minister Vajpayeeji is also no exception. After the
historic visit of President Clinton, my Prime Minister made a return visit
to Washington and other places in .the United States. Sir, in one of his
speeches, he told his audience -- and this is what is a matter for some
enquiry - "Give us two-thirds majority - obviously he meant in both
Houses of Parliament - and we will create an India of our dreams." |
am a little surprised that our journalists, who are so vigilant - perhaps,
the best journalist has joined the Government so that vigilance outside
does not survive - should have asked : What is this dream of India
which the Prime Minister had and which required a two-thirds majority
in both Houses of
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Parliament. | hope. Sir, the Prime Minister will throw some light on this,
and | hope | will have the pleasure of sharing the Prime Minister's
dream of India. Sir. another thing which concerns this trip -- though this
trip was successful by all accounts, because it carried forward the
momentum of our newly- formed friendship between the two
democracies -- is that while making his speech here, President Clinton
promised that two of us will now create new mechanisms for the
punishment of international terrorism and international terrorists. | want
to know from the hon. Prime Minister or those who accompanied him,
what was the follow-up action on this when they visited Washington,
or, did this remain just another speech to be heard and then forgotten?
Sir, | suggest that international terrorism amongst other things requires
the creation of an International Criminal Court, and that is the sorry tale
which | wish to share with this august House. Sir, they held a conference
in Rome some time in May, June or July, 1998. There, they discussed it
and finally produced what is called, "the Statute of the International
Criminal Court."

Sir, | do not use strong words. | have already sought the
apology of this House if | use any strong word out of rhetorical
exaggeration. To me, the attitude of our representative there seemed
to be almost a bungle, if not idiotic. Throughout the preparatory
session, they opposed the creation of the Court. Then, when the time
came for voting, they completely turned a somersault, and told them,
"We want that the jurisdiction of this Court to be extended to the
punishment of those who have nuclear weapons." Sir, this is the speech
delivered by Dilip Lahiri, our representative in the Month of June or
July, 1998, a month or six weeks after we had our own nuctear
explosion.

| want to know: do our bureaucrats understand what is
happening in this country? How did this happen? | do not blame the hon.
Prime Minister because we were not yet firmly fixed in the saddle at
that time. The Ministry of Externa! Affairs, of course, was formally under
the control of the Prime Minister himself at that time. But there must be
somebody to control what is going on. Sir, it is a matter of personal
sorrow and personal shame to me that a large number of nations
voted for the creation of this Court, but there were 21 abstentions, and
tndia was one of them.

After | took over the Ministry of Law, | started again taking
interest in this kind of a thing, but my urban development work kept me
away from this. | got in touch with the Lord Chancellor of England.
England is one
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country that has opposed it. America is another country that has
opposed it. But | must tell you why. They opposed it on the ground
that this would be an interference with their sovereignty. These
countries do not want their nationals to be tried by an International
Criminal Court. | entered into correspondence with the Lord
Chancellor of England and Madam Albright. Both of them have written
to me, "We have changed our attitude now, and we are looking
forward to the cooperation of India in creating and streamlining the
International Criminal Court." Now, the Statute is open for ratification,
and | hope that instructions will be given to the Indian representative
to go and ratify this Statute and bring this Court speedily into
existence.

Where will those who hijacked our Indian Airlines' plane be
tried? Where will the Taliban be tried? The Court is intended to create
a jurisdiction and an obligation on all civilised countries to hunt down
these terrorists and brigands and bring them to justice. There is going
to be a Public Prosecutor of the World who will have the power to
issue warrants for the arrest of these people. Every country, its
government and its investigating agencies will be under an obligation.
If we seriously want to contain terrorism, | think, we have got to take
this effective step | have been talking about.

Sir, that brings us to our vexed problem of Kashmir. When the
President delivered his speech, he, of course, spoke under the
shadow of Gujarat, and, today, we are speaking under the shadow of
the Taliban. The Taliban has secured international recognition, not
from many governments but only a few, and you know their names.
When we are talking about our friends, they are our well-meaning
friends. | appreciate their constructive suggestions. They want us to
talk to Pakistan and so on. | appreciate even your ceasefire, your bus
trips to Lahore and so on. | appreciate all that.

But, Sir, the time has come when we must resolutely tell
Pakistan, "We are not going to negotiate. We are not going to talk to
you about anything so far as Kashmir is concerned until and unless
the Taliban is disowned. We shall not negotiate with those who
recognise this uncivilised outfit. We should be able to tell politely but
firmly our friends who are giving us a good-meaning advice that, when
Pakistan becomes a secular democracy, we will talk to Pakistan and
that this problem is not very difficult of solution, however much it might
have lingered for the last 50 years.
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3.00P.M.

Sir, we do not show proper commitment to our own domestic
values, If we are eternally committed to democracy and the rule of law
and the secularism about which we talk eloquently, we should at least
be able to tell that we will not part with an inch of territory, unless you
create a democratic Government in which rights of minorities will be
fully protected by an independent judiciary and there should be a
complete equality for all. On that condition, we should be prepared to
take a large number of steps to be able to solve this problem.

One of the things which bothers me is the Babri Masjid and
the Ayodhya temple dispute. Sir, | regret that ambiguous statements
are being made from time to time; some provocative, some friendly,
some less provocative and some less friendly and some more friendly
But, Sir, | believe that every time this statement is made, it revives
fears and aggravates animosity. Why can't we have the courage and
the honesty to make a forthright and unequivocal declaration once and
for all? You might ask what should be the contents of this declaration.
Sir, | wish to share with this House what | believe must be done in the
interest of national integrity and total harmony in this country and our
increased ability to meet our external enemies.

Sir, as recently as October last | wrote an article, which
appeared in two of the principal newspapers, in which | said, and |
wish to repeat: "Our intellectual thinkers and social workers must take
on new responsibilities. First they must educate themselves and
understand that Hindutva is the shield which protects our minorities,
their religious beliefs and cultures. Hindutva does not tolerate
demolition of mosques nor the building of temples on their debris.
Second, they must proudly and loudly explain this meaning to those,
who are ignorant and victims of false propaganda, | am not a little
amused by the periodic declarations of somebody and many other
organisations of the same ilk, their leaders that the Mandir will be
constructed at the Babri Mazjid site. A complex and chronic litigation is
pending in the courts raising several issues of law and fact. Nothing
can happen at the site unless all legal hurdles are overcome. | have
not even seen a sincere attempt or preparation to surmount this
primary obstacle." Sir, | must tell you that | recently received a word
from one of the venerable Shankaracharyas that | should help to do
this. | told him that | am ready for that stupendous task, but | have one
condition. That arises from my own long-held beliefs and deep feelings
in the matter, Let me explain that. | am justly proud of the character
of Rama. Ifheis
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not a historical figure, but is only an invention of the fertile
Hindu imagination, it is stitf a tribute to the great genious of the Hindu
race. It should be a matter of joy and pride that more and more non-
Hindus should understand the greatness of Rama's character. | would
want the number of Rama's votaries to grow, but | do not believe that
building one more temple to his memory is the best way of doing it,
when it only makes large numbers resentful and hostile. Yes, the
temple in Ayodhya must be built, but it should be done only when
Muslims and Christians in large numbers participate in the construction,
surcharged with emotions of respect and reverence for my Rama. |
would not insult Rama by exploiting him for electoral prospects or for
capturing power. Let me be fair to my friends, the Muslims and the
Christians. | bypass the leaders and go to the common man amongst
these two communities. | must say that except for some selfish political
leaders, no one is seriously opposed to the construction of the temple.
Most do not care, Many have recognised the benefits of soothing the
sentiments of the majority community and quite a few acknowledge it
to be a small compensation for the historic crimes perpetrated by
conquerors who did not know their own faith. | am convinced that it is
not impossible to secure their assent and cooperation. But let us first
cleanse our own hearts. This is what | wrote. This is what | wish to
repeat.

Sir, as a person deeply imbued with the spirit of Hindutva,
there is one thing which disconcerts me, which revolts me. That is the
condition of our two most sacred rivers. What is happening? Only the
day-before-yesterday, | was crossing that bridge -- which the
Japanese were good enough to build for us -- the whole of that river
has become a stinking sewer. You could get the smelt of urine and
human shit right on the bridge. Sir, when | was in the Ministry of Urban
Development, | was working on a plan. | hope nobody misunderstands
me that | want to- get back into the Ministry or anything of that kind. For
God's sake, | don't have that. But | would love to become a honorary
manager of the Yamuna project, Give me three years; without costing
a single pie, | will convert that river into a clean and shining river of
which every Hindu will be proud, of which every Indian will be proud.
Sir, on both sides of that river, | assure you, we will create a condition
which will attract tourists. People will come to visit the city of Delhi only
to see the river Yamuna and its surroundings. Unfortunately, we are
lost in trivialities, when a major project of this kind is waiting to be looked
after.
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Sir, coming to the economic front, | deeply regret that the first
priority of economic reforms finds no mention in the President's
Address. Let me repeat. | have said this_ | have written about it ten
times before. Basing myself on the best authorities on economics and
economic development, | would say it is an iron law of economic
development of the Third World or the Fourth World countries that they
must have almost 100 years of sound economic management plus -
plus is more important - a sustainable subdued zero per cent birth rate.
Without a vigorous control on the numbers, all our economic reforms
are bound to end in smoke. There will be no improvement in the living
standards of the common man of India. Sir, the Malthusian disaster is
overtaking us. We are strangely indifferent. In secular India, we beat
our breast, without understanding what secularism is. Secularism
means, the needs of the Republic must override the injunctions of all
denominational religions, We must be able to have the courage to deal
with this problem, with the utmost vigour that it requires, unhindered,
unimpeded by what the obscurantists might tell us. That is your
commitment to secularism. Secularism does not consist in merely
securing votes.

Sir, my friend, Arun, will pardon me if | get back to BALCO. |
am not getting back because | am not an opponent of the
disinvestment. But all that | have to say about disinvestment is that |
don't like what you are doing to the sale proceeds. | would again urge
that we must dispose of things as quickly as we can. First of all, non-
performing assets. Then, loss-rnaking units. Then, assets which we do
not need today, or, tomorrow; and even the good ones at the best
possibte price. But all the proceeds must be used to liquidate our
national debt, foreign and domestic. We must get out of the debt trap.
That is the only economic justification over the policy of disinvestment.
Do not use the proceeds for current expenses. Though, you will teff us
that you are using it for the social sector, or, you are using it for
restructuring, or, other public sector units. No. Rrst, you will have to
liquidate the debt. Then, we will see. If you cannot restructure your
other units, without using this money, then, don't restructure Sell them
off as unserviceable units, as non-performing units or loss-producing
units. Before | part with this topic, | would say this. Yesterday, my
esteemed friend, Mr. Arjun Singh, referred to the Supreme Court
decision in the Samata case. | do not know the exact name of the
case. The ratio of the judgment is not confined to the tribal areas in
Andhra Pradesh; nor is it confined to any particular tribal areas. It
applies to tribal areas wherever they are located. But what is disturbing
is this. | am used to the atmosphere of courts where

287



RAJYA SABHA [8 March, 2001]

both sides are present. | do not wish to say anything ex parte against
anyone But, Sir, here, at least, the Government is present, and | am
blaming the Government. What is disturbing is the document which |
wanted him to produce, but which he quoted. Fortunately. | have got a
copy. If hon. Members want it, | will authenticate it and place it on the
Table of the House. What' is disturbing is that the Government has
released its principal law officer from all rules of professional conduct
and etiquette. My friend, Mr. Mishra, is sitting here. How can any
lawyer who comes to court today and appears for a party and obtains
a judgment in favour of that party, then advise another party how to
circumvent that judgment and how to change the Constitution itself to
override that judgment? Some other lawyer may do it. But the same
lawyer cannot do it. And one cannot think very kindly of a Government
which makes a nonsense of the rules"of professional conduct and
etiquette and tolerates and invites this kind of departure from rules by
one of its own principal law officers. | do not wish to say more
because, in a sense, the gentleman is not present here.

Sir, that brings me to a topic with which | am more concerned
than anybody else. At least, | am more concerned with it than any
other topics. That is, the reform of the legal system. The legal system
is in shambles. There is no doubt. Everybody has noticed it. Judges,
retired judges, sitting judges, perspective members of the public,
jurists, NGOs, other organisations, everybody has said it. And the
Government is aware that the legal system is in a bad shape. So, |
would have expected the President's Address to deal with this vital
topic at some great length, to explain to the people what you propose
to do about this disease of long, long ago. What distresses me is that it
finds a short reference in a short paragraph-paragraph 53-of the
President's Address. It is very unfortunate. When that paragraph was
drafted, | do not think somebody even cared to read what was being
written in that paragraph. 'The Department of Justice is in the process
of reviewing various procedural and substantive laws to reduce delays
in litigation." | just want to know this. Maybe, after | became a Minister,
| became ignorant. | am not aware of any substantive laws which are
being reviewed for the purpose of avoiding delay in the courts. It is not
the substantive laws which are producing delays. It is in the process of
reviewing the various procedural and substantive laws. What are those
various procedural laws? There are two procedural laws; one is
dealing with the civil procedure and the other is dealing with the
criminal procedure. The civil procedure has been examined time and
again. At least, four expert committees, including committees of
judges, Law Commission, have
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examined it, They suggested 40 amendments, approximately. It may
be 39 or 38 or 41, But about 40 amendments were suggested. It had
the support of all expert bodies. The Bill was introduced in this House
as far back as in 1997. It remained unpassed, and | had the honour ef*
pileting this Bill through both the Houses. Lawyer Members in both the
Houses, other Members, participated in a very, very vigorous debate.
And, after that, | am proud to say, the Bill was passed unanimously in
both the Houses, without a single dissent. And yet, Sir, who objected
to it? It is not that the litigating public has objected to it. Very
distinguished people, whom my friend knows, have supported this.
Every successful section of the public has respected it, and welcomed
the changes. But, Sir, the opposition came from some lawyers, and
you know that strike, then the happenings at that strike. Fortunately,
Sir, they are now being inquired into by a Commission of Inquiry,
Therefore, | do not wish to go into it. But, Sir, one year has passed
when the two Houses of Parliament had unanimously passed a Bill. Is
it or is not time to bring it into force? You cannot defeat a legislative
will by an executive decision, and even if you are negotiating-1 read in
the newspapers that the Law Minister and the Attorney General now
are negotiating with the Bar--and even if you have to make some
concessions to the Bar, please make some minor concessions, but
make them quickly, and see that the rest of the taw comes into effect,
as quickly as possible, so that this kind of a disgrace, which afflicts our
judicial system, must go.

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Mr. Ram
Jethmalani, may | request you to wind up?

SHRI RAM JETHMALANI: Sir, | will. Your orders will be
respected, t will start winding up right now. But, on twenty
amendments, one is entitled to, at least, two minutes per amendment.
However, | will wind up. Sir, the law of procedure has a very small
contribution to make to the law of delays. It is marginal. The trouble is
that our judicial officers--! am aware of some very distinguished ones,
and they are an ornament to the Bench, they will hold a candle to
anybody even the best in the world- but, by and large, our judicial
officers do not have the requisite expertise, to be able to intelligently
use the rules of procedure for the purpose of an early settlement of
issues, and the discovery of truth, and Sir, this is a stupendous
problem, and, Sir, universities, bar associations and colleges must
now embark upon vigorous courses of training for our judicial officers
and our lawyers, | am proud of one thing that Karnataka has done. !
have gone and seen there what they are doing for their judicial officers
and their training. They have produced a wonderful system, which is
working very well, and it must be
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done everywhere throughout the country. But, Sir, when ali is said and
done, you need more judges; the Law Commission's 128" report says
that for every one judge that you have today, you require five judges.
That requires financial outlay. You have to have court rooms, you have
to have paraphernalia, you have to have staff and so on and so forth.
So long as you do not make a financial outlay, and a comprehensive
and a very generous outlay in the system of justice, you will not be able
to improve it. One word, and | have done with this subject. The
Government has to improve itself first. Half the litigation in the High
Courts, and a little less than half in the subordinate courts, is the result
of administrative inefficiency, administrative corruption and
bureaucratic arrogance. When | sat in the Urban Development Ministry,
| devised a scheme, which | want to recommend to them. | do not know
why they are not able to follow it. Sir, | have persuaded two ex-Chief
Justices to become an honorary panel of arbitrators, and | invited every
litigant-potential or actual-to sign an arbitration agreement. They will be
heard by those two judges; those two judges will draw no salary and
will require no paraphernalia, i had decided to provide for them a
simple office in the DDA office. They would sit and dispose of these
litigations, and Sir, the litigation would have been disposed of without
any loss of time. 20 years is a normal delay, which is taking place in
our courts. Sir, this is the method of alternative dispute resolution,
which | commend to the House. Every department should be able to go
to arbitration in disputes with citizens. But the trouble is that there are
bureaucrats, who do not .want this solution, and there are their lawyer
friends, who do not want this solution either, and they are catering to
these unholy elements and prolonging this disaster. Sir, since you have
asked me to wind up, ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): That
is the tyranny of the clock!-

SHRI RAM JETHMALANI: Sir, can | have your permission to
take three minutes?

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Yes.

SHRI RAM JETHMALANI: Thank you, Sir. | won't take a long
time.

Sir, our NDA-manifesto has committed us to the creation of a

National Judicial Commission with power to appoint, transfer, remove
and

290



[8 March, 2001] RAJYA SABHA

lay down a code of ethics for our judges. | want to know why this is put
on the back burner. This is an imperative need, and this has been
sanctioned, certified and recommended by all kinds of organisations
which exist in this country, which are obsessed with the problem of
judicial purity and judicial accountability. Our manifesto has not been
touched today, and it does not find a mention in the President's
Address. Have they forgotten it? Do they wish to give it up? | suspect
that it is being given up because | know for a fact that the judges do
not tike it. Is it a manifestation or a desire which this Govemment has
expressed for creating harmony with the Judiciary? This is not the
creation of harmony with the Judiciary. This is treason against the
people of India who are clamouring for changes in the method of
appointment of judges.

Sir, the method of impeachment has proved useless. It was
intended to make the judges independent of politicians. On the
contrary, it has had the reverse effect that now judges have to go into
the lap of politicians to be able to avoid the impeachment procedure!
Sir, it is an urgent measure which has got to be attended to.

Sir, connected with this is the law of contempt. The law of
contempt requires to be drastically changed. It is a disgrace that the
Australians and the Canadians are able to do away with the law of
contempt in which truth or bona fide belief in truth is a complete
defence to a charge of contempt, but we continue to govern ourselves
by the law of contempt which was appropriate when the judges were
royal creations, and there was the feudal relationship of the subject
with the judges. The law of contempt requires to be drastically modified
and our stand is that this law of contempt does not eliminate contempt.
It only drives contempt underground, and it takes other shapes and
other forms which are worse than the original contempt.

Sir, in fairness to the judges, the age of High Court judges
requires to be revised. The age of retirement of Supreme Court judges
is 65 years, and that of High Court judges is 62 years. If a High Court
judge goes to the Supreme Court, he continues to function for three
more years in the Supreme Court. But why can't he continue to
function in the High Court till 65? This is totally illogical, and it has
created some kind of a race. Every High Court judge is dancing
attendance on either the Law Minister or the Chief Minister and
wanting to get into the Supreme Court! This race will stop if you raise
the High Court judge's retirement age also to 65 years.
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Sir, the salary differential between the High Court judges and
the Supreme Court judges must be brought down to a minimum so that
this fcind of. &'fiscal imperative also no longer continues to vitiate the
kind of atmosphere we have.

Sir, lastly, the NDA-manifesto promised two million houses a
year! Sir, it was a difficult target. | am proud of this one fact that, sitting
with my colleague who, at that time, was in charge of the Rural
Ministry, we decided that in the urban sector we would construct more
than half. So, about 13 lakhs were to be constructed in the urban
sector, and the remaining 7 lakhs in the rural sector. Sir, we divided
this, and | had personally seen to it that the construction of two million
houses started for once at least in that first year. And, today, | don't
hear of constructions! | hear of demolitions, and | hear of relocations!
That pledge to the people for which people are dying is totally
forgotten! And, Sir, there is a misleading statement in the President's
Address which requires to be clarified; otherwise, somebody must
come and give us the facts and figures how they say that they have
kept to the target of two million houses a year, | believe that not one
house—except in the private sector where some body has built--has
been built in the second year. As regards the two million target, the
construction started, but | am not sure that it ended,

Sir, i am very grateful to you. | would like to speak on our
foreign policy. When the Foreign Ministry's Budget comes for
discussion, we will discuss it. | will reserve the discussion for that. But,
in the meantime, with ail my criticism of the Govemment, | support the
Motion of Thanks. Thank you.

DR. M.N. DAS (Orissa): Mr. Vice-Chairman, Sir, | submit to
you, at the outset, the moment you want me to sit down, | will sit down.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Your
party has
got 48 minutes and there are two more speakers from your party.

DR. M.N. DAS: [ think | have some time to speak something.

Sir, the Government, in its wisdom, perhaps, wanted to remind
the Members of Parliament, through the President's Address, that we
belong to the largest democracy in the world. But, perhaps, the
Government forgot that the largest democracy may not necessarily
contain the best attributes
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of being the best of democracies. In its further wisdom, the
Government perhaps thought that the President should be made
obliged to impose on the House the longest ever Presidential Address
in the last 50 years. But, may | submit, with aH humility, that the
longest Presidential Address is not necessarily the best indicator of the
better days to come? Here, we need not forget that this Address was a
pre-Budget Address to be presented to Parliament, and Parliament
and the people were eagerly waiting to know the policies of the present
Govemment, how they are going to tackle the acute economic
challenges facing the nation as a whole; how the Government is going
to solve the problems of explosion of population, explosion of poverty,
explosion of unemployment, etc.; how the Government is going to
control the slow-down in economic productivity, the slow-down in
agricultural production, the slow-down in industrial production, the
slow-down in exports, the closing down of public sector undertakings,
the growth in imports, the destruction of our rural and cottage
industries, etc. The Members of Parliament and the people desired to
be enlightened by the Government, through the President's Address,
on many matters. We wanted to know how the Government is going to
tackle the basic issues that the nation is facing in matters of health,
education, communication, power, energy, etc. But we came across
tall pomises with high hopes. You have pointed out what you want to
achieve in future. You have pointed out what you want to achieve by
2008, what you want to achieve by 2010, what you want to achieve by
2012 and what you want to achieve by 2025. It seems mis
dispensation is speaking in terms of eternity. It is as if they are going to
be there permanently in the Indian political spectrum. Whatever
promises the Government has made, such as the Prime Minister's road
connectivity programme, the rural development scheme, drinking water
to rural areas, etc., as immediate objectives to be achieved, appear
unreal. The people have their common sense, tf the Government
cannot supply drinking water to the slum areas in the national capital,
how can the Government supply drinking water to hundreds of
thousands of rural areas alt over the sub-continent?

And with Rs. 2,500 crores annually for road connectivity
programme is it possible to connect one lakh villages in seven years
time ? Now all these promises remind me of a famous saying of that
veteran enemy of India, the Englishman Sir Winston Churchill. Once
Churchill was asked, "How do you define a successful politician?"
Prompt came the reply from Churchill, "A successful politician is he
who can ten you today what he will do for you tomorrow and explain it
away the day after tomorrow why he
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could not do it yesterday." | am sure, in the present Government we
have many politicians of the Churchillian definition. Sir, the President has
been pleased to remind us that as Members of Parliament we should
uphold the republican values, in what context did the Government want
to bring in 'republican values' in the President's Address still remains
ambiguous. Sir, the term 'republican values' goes by a special and
implicit connotation. Here the republican values are identified with
republican virtues. What did Plato think of republican values in ancient
times? He thought of a State to be ruled by philosopher kings. What did
he mean by a philosopher king? "The philosopher king should have no
property, no house and no family and he should serve the State
selfiessly, in a dedicated way.' That is the type of ruler which Plato
thought of. Forget that ancient Greek. Even at the dawn of modern
democracy, what did the French philosopher Rousseau think of
republican values? How did he define republican values? He defined
republican values by saying that the republic must have political liberty
for all individuals, social equality among all people and national
fraternity of all free and equal individuals. Forget even Rousseau.
Come to our own times. Just at the time of Independence, what was
Mahatma Gandhi thinking of our coming republic? From his words we
derive a meaning that it is easy to destroy the mightiest Empire on the
earth, but it will be very difficult to build, a republic of our own. That was
the apprehension of Mahatma Gandhi. When he thought of the ruling
class, he thought of republican values in terms of republican virtues, in
terms of republican austerity. To him, virtue meant austerity. We have
collected valuable information from his words which he said in the last
few months of his life. | would tike to quote only one instance. | was a
student of Allahabad University at the time of Independence. Shri
Ranghanath Mishra was also studying there. One day some students
knocked at my door and said, "Shri Kailash Nath Kat)u of Allahabad is
going as a Governor of Orissa. We are going to congratulate him.
Would you not accompany us?" | gladly accompanied them with a
bunch of flowers in my hands. Katjuji received us with all affection and
offered us sweets and tea. But then suddenly he sat down in a mood
expressing sorrow and sadness as if he was in deep remorse. When
we wanted to congratulate him, what did he say? He said, "I met
Mahatma Gandhi and | could not sleep last night after hearing what he
said," And, what did Mahatma Gandhi say, fcuiw “m, g»* oirc vi TR i\,
igc! araft *ra t, «"RH *r? Aat ft> g*r fafe*i $«Ji<ft $> wz * Ft, g*r "nffar <*rrc<T
$> cTre Ft | And, what he told us in English was: he was told by
Gandhiji, mLike a Kautilya of yore, live in a cottage and listen to the
grievances of your
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subjects. You have to advise your Government to serve the people
honestly, sincerely and efficiently. That is your duty.* Now let us forget
the austerity part also because that does not exist today. | don't think
that this Government remembers Gandhiji, because austerity is
something which does not exist in India of today. Sir, in what way,
should we think of the republican values or virtues? What is the shape
of our Republic today? We live in a Republic where 35 crores of
humanity live below the poverty line. And a search is going on to find
the poorest of the poor in that section of the unfortunate people. We
live in a Republic where about half the population are illiterate or semi-
literate. We live -in a Republic where 37 crores of the youth are
unemployed, or, are having no prospects of employment in future and
they are suffering from frustration and dejection. We live in a Republic
where our Govemment is burdened with more than Rs. 3,00,000 crores
of fiscal deficit. As Mr. Ram Jethmalani pointed out just now, we are in
a debt trap. How are we going to come out of the trap? And, what does
the Report of the Chief Vigilance Commissioner say? Rupees one
hundred thousand crores of blackmoney is in circulation in India. My
friend, Shri Gautam, told us that out of every 100 paise of a rupee, only
15 paise reach the common people in the name of development and 85
paise go down the drain of corruption, from top to bottom. This is the
state of our Republic today. How are we, as Members of Parliament,
going to uphold the values of the Republic? Sir, | eaco the sentiment of
my esteemed friend, Gen. Roy Choudhury who, in his speech, referred
to the so-called federal polity. In the recent days, we find that in our
federal polity, there are some dangerous trends emerging slowly,
sometimes perceptibly, and sometimes imperceptibly. Some of the
regional satraps think that they are more powerful than the national
Government. And if the regional satrap is powerful, he can terrify the
Government, can threaten the Government and get the work done. But,
where, the satraps belonging to the NDA are not that powerful, they lag
behind. They cannot force the Government to oblige them. Sir, out of
such regional threats, we find some ominous Symptoms for our
national polity itself. | am thinking of the tyrant days of the Mughal
Empire when Governors became more powerful than the Badshahs.
With that, they wanted to grab some regions for themselves. That is not
possible in a democratic set-up. But what may come out of our federal
polity of today? There will be the emergence of regional imbalances.
Some of the NDA partners would make their States more resourceful,
more powerful and more prosperous than their neighbouring States.
How would it help the federal polity? For the first time, we find a trend
where a State
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leader or a regional leader works for the State and not for the nation.
The region comes first to him, and the nation comes next. Till now, the
trend has been that the nation comes first and the region comes next.
So, certain trends are emerging slowly. Unless the Govemment nips
this kind of attitude of our State leaders — | call them regional satraps
-- in the bud forcefully, the country's future will be in danger.

Sir, so far as the Women's Reservation Bill is concerned, my
sisters, today, at the commencement of Question Hour, demanded
that, in this Year of Women, the Government must make a
commitment that the Bill for reservation of 33% of seats for women
would be brought in this Session of Parliament. But, has the
Government thought of any social policy for women, for the
womanhood, of India? What kind of women do we find in our society
today? What kind of women are there amongst the poorer sections,
the middle classes and the upper classes of our society? we know that
200 years ago, there was a superstitious system of satidah, or widow
burning*. Those widows could be middle aged or even old. But, today,
we are accustomed to tolerating a new type of social system called
vadhudah' or bride burning'. How many hundreds of brides are being
burnt every year in India, brides belonging to all sections of society?
How are you going to prevent it? Unless you stop such things, nothing
is going to happen. Simply reserving a certain percentage of seats for
women in legislatures, in Parliament and in local Panchayats, is not, in
any way, going to alleviate the miserable conditions that the women
are finding themselves in.

Sir, please permit me only two minutes. | want to refer to the
foreign policy of the Government. For some time, | have been doing
same research on Indo-Pak relations. But, when | come to this
particular point of time, 4 find as if the present Government wants to
open a new chapter in Indo-Pak relations. That is good. The time must
change. Something new must come. We agree. But, while you are
thinking of today and tomorrow, please do not close your eyes to the
past. There are two aspects of Indo-Pak relations that the Government
should not forget. One is the value of the Kashmiriyat. Woufd you
believe, Sir, when, in 1948-47, the whole heartland of India was crying
hoarse about the creation of Pakistan, based on the two-nation theory,
Kashmiris did not allow even Qaid-e-Azam, Mohammad Ali Jinnah, to
enter Kashmir? What did Sher-e-Kashmir, Shaikh Mohammad Abdulla,
say? He said, 'You better preach the value of your two-nation theory
and the creation of Pakistan amongst the Indian Muslims
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of Uttar Pradesh and Bihar. We, in Kashmir, believe in a different
philosophy. Here, the Hindus, the Muslims, the Sikhs and the
Buddhists, live as brothers and we go by one nation theory, that is.
Kashmiriyaf. Now, we are talking of peace with Pakistan. But, first, we
have to talk of peace with the Kashmiris themselves. Revive that
fading out spirit of Kashmiriyat, if we want to proceed for in improving
Indo-Pak relations. Sir, we should not close our eyes to the mind-set of
the Pakistani people. What kind of a mind-set did successive
Governments of Pakistan develop? Every Government knew that
without an anti-India stand, no Government in Pakistan can stand
even for a brief time. The slogan before Partition was lad ke tange
Pakistan. But when Jinnah got his truncated, moth-eaten, Pakistan,
they most felt unhappy; suddenly, they changed the slogan, lad ke
lange Hindustan, and they invaded Kashmir. But it was that
Kashmiriyat which saved Kashmir for India. Should we forget the
clenched fist of the first Prime Minister of Pakistan, Uaquat Ali Khan?
Shouid we forget General Ayub Khan's Rann of Kutch adventure?
Should we forget Zulfikar Ali Bhutto's declaration of a thousand-year
war against India, on the floor of the United Nations itself? We cannot
forget these things. Should we forget the Kargil episode of yesterday?
So, when we talk of peace, let us not prove ourselves by over-talking
peace as a soft step, and, while talking of a unilateral ceasefire, let us
not make Jammu and Kashmir one of the softest of targets. That
should not be the policy. India is a much stronger nation, a much
stronger State. We have 150 million Muslims in India who. will go Jay
the philosophy of 'One Nation. So, if you want to talk peace, it do it by
all means, but don't forget that the cobra in Pervez Musharraf when he
comes to talk to you should come peace, should come with teeth
without venom. No. He has already armed his people with the teeth of
containing the venom of jehad. We must be cautious while dealing
with an enemy who is a permanent enemy. So, let us talk from a
position of strength; let us not prove our country to be a soft State; let
us not point our finger at Jammu and Kashmir, the softest of targets;
let us not go with a palm from where trickles down the blood of
innocent jawans, security forces and. innocent Kashmiris, for shaking
hands with the General who rules Pakistan. So, let us be cautious in
our Foreign Policy. Think and think and think whether your peace
policy is going to be successful or a total failure before the world. The
so-called pleasure we are taking, from the international community's
support for our peace efforts, is all right; but the international
community's words are words of diplomatic gesture. You have to
evaluate the value of those statements, how far they are for you and
how far they are for your
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enemy. Without considering these things, with a sharp mind and a
powerful brain, we cannot conduct our peace policy in a purposive
direction. Thank you, Sir.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, | thank
you for giving me this opportunity. Sir, | support the Motion of Thanks
on the President's Address, moved by you when you were sitting on
this side. | fee) it a privilege to speak on this subject, when the mover
is in the Chair. | am aware of the constraint of time.

His Excellency, the President of India, has touched almost all
the vital issues of the nation. But, in many areas, he could not reveal to
the nation what concrete solutions the Govemment is contemplating.
Sir, it is a bird's eye-view of the Government's policies and
Government's performance. So, we take that the entire speech reflects
the Government's plan of action in the future. We take it in that
perspective.

Sir, he has very rightly mentioned about the national
catastrophe that took place in Gujarat. It was a blow not only to the
people of this country, but also to the economy. Compared to the past,
the Government, to some extent, was quick in initiating relief measures
and in mobilising the support of various voluntary organisations and
international bodies. | should congratulate the Government on that
count.

Sir, the President has made a reference about the National
Disaster Management Authority. Sir, the Government's proposed
Authority, which is going to be created, is a very important institution. |
request the Government to confer a Constitutional status on it so that it
is placed above political considerations.

We are very glad that the Govemment is trying to arrive at a
consensus on issues like the unilateral ceasefire in Kashmir, by
convening all-party meetings. Sir, the same process of arriving at a
consensus can be extended to other spheres of governance. That is
my request. Especially, in a democracy, decisions have to be taken by
consensus; at least, a broader spectrum of the society should accord
permission for important decisions that are taken.

Sir, there was a reference to the great man, Dr. Ambedkar, in

the Address. Our senior Member, Shri Arjun Singh, mentioned about it.
Sir, the
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President has referred about certain contradictions. | quote: "On
January 26, 1950, we are going to enter into a tife of contradictions. In
politics, we will have equality; and in social and economic life, we will
have inequality. We must remove this contradiction at the earliest.
Unfortunately, the contradiction that Dr. Ambedkar and many other
stalwarts of the Freedom Movement had warned us about, continues
to mar our national life even today."

Sir, it is a very relevant and a very significant observation
made by the President of India. Ironically, yesterday, Mr. Arjun Singh
was referring to this. Of course, it is true that it is more relevant today.
We are unable to solve some problems, especially the rural-urban
divide, minimisation of the economic inequalities and removing the
disparity between the haves and the have-nots. These are the things
which we could not totally eradicate. But who is responsible for it? The
party, which was in power for four decades, is accusing the
Govemment which is in power for the last one-and-a-half years! To
what extent you are justified? That does not mean that | am extending
support to this Government for not solving the problems. But who is
responsible for it? Nobody prevented you from solving all these
problems. You were having the full mandate of the people and yet you
could not do itl

Sir, | would like to say one thing. The Govemment has failed
to address some important problems that are being faced by the
nation, especially the farmers. The plight of the farmers is miserable.
Sir, the input cost has gone up. Still, they have to depend on the
vagaries of the monsoon. There is a very limited area which has been
irrigated in this country. Especially, in the southern part of the country,
the percentage of irrigated area is very less. They continue to be
dependent on the vagaries of the monsoon. In spite of that they are
unable to get proper price for their produce. Ultimately, the
Government could not come out exactly on how to mitigate the
miseries of the farmers. Very apparently it is lacking. Sir, with regard
to surplus foodgrains, | have to say that even today | have come to
know that foodgrains worth Rs.900 crores that are lying in the
godowns are unfit for human consumption. Sir, the Govemment should
have lived up to this problem. | was reading these figures in a
newspaper. | am not aware of the actual figures. The Government
should have initiated some measures to dispose of this surplus
produce either by way of exports or by way of consumption by creating
rural capital assets. Some innovative thinking should have been made
by the Government. Sir, now even storing
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has become a problem and the FCI is unable to further procurement
from tiie farming community, as a result the farmers are facing a tot of
problems. We are unable to motivate the farming community to the
extent of changing the cropping pattern in which we are deficit like
oilseeds and pulses, tn spite of the efforts by the State Governments -
unless the Central Government comes out with an Agricultural Poficy
so tiiat we can change the cropping pattern and do not import
OHseeds, pulses and other agricultural produce which are short in mis
country ~ it is very difficult to solve this problem. So, | draw the
attention of the Govemment to this very important issue. Sir, another
point is with regard to improving the potentiality of the employment. It is
a very vital thing. Sir, we are strong advocates of economic reforms
and umpteen times we have made it clear on the floor of the House. |
have one observation to make in this regard. You should not jump
before you learn how to stand and how to walk. But you are making an
attempt to jump. It is going to boomerang. We have to take into
consideration the realities of the nation, the ground realities. What is
successful in other countries will not necessarily be successful in this
country also. The ground realities are different. So, which type of
policies are suitable to this country is the duty of the Govemment to
analyse, formulate and implement them. Ultimately the Government
has to deliver the goods by improving the economic standards of the
people. Sir, | would like to submit that the steps that have been taken
or the measures that have been announced by the Finance Minister in
his recent Budget are not sufficient to reinvigorate the economy, to
rejuvenate the economy. Sir, | would like to ten the hon. House that
these are the words of the Prime Minister. These are not my words.
Sir, with regard to growth rate, | would Hke to submit that we have
proclaimed that we win achieve 9 per cent growth. Sir, this year we
could not increase it to more than 6 per cent. It is only 6 per cent as
per the figures given by the Govemment. Sir, in 1996-99, it was 6.6 per
cent and in 1999-2000, it was 6.4 per cent. This year we are Hkely to
achieve 0 per cent. Sir, it is slipping down. The economic indicators are
going down. You take any sector whether primary or secondary or
tertiary or any other sector, there is no improvement. Sir, with regard to
the service sector, | would like to submit that the growth has come
down from 10.1 per cent to 9.0 per cent. It has come down. In
manufacturing sector, in 1999-2000 it was 6.6 per cent. This year we
are likely to achieve 0,4 per cent. So, there is a decrease of 0.4 per
cent. Sir, with regard to the agricultural sector, the increase is very
nominal, that is,
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0.9 per cent, in spite of the bumper harvest. Sir, it is not sufficient even
to appropriate and offset the inflation rate of 7.2 per eent. Sir, | request
the presence of, at least, one Minister inthe House to represent
the Government.

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): The
Health Minister is there. His ear is quite close to you.

SHRI C. RAMACHANDRAIAH: Sorry, | could not see the hon.
Minister. Now, | am more invigorated by drawing the attention of the
hon. Health Minister. Coming to the point, even on the investments
side, there was a shortfall in the investments, both in the public and
the private sector. There was a slowdown. Public investment has
slowed down by 25 per cent. So, it has, naturally, affected the
investments in the infrastructure, service, agriculture and various other
sectors. It has got its own ramifications. When the investment in the
public sector has gone down by 25 per cent, naturally, the investments
in various other sectors will go down. So, automatically, it will have an
adverse impact on the growth rate.

With regard to savings, | would like to submit that in 1995-96,
it was 25.5 per cent of the GDP. Last year -- 1999-2000 — it was 22.3
per cent. It had gone down. To achieve a 6 per cent growth rate, we
require a minimum of 25 per cent of the nation's savings; and, to
achieve a 9 per cent growth rate, the savings should be more than 32-
33 per cent. | do not blame the hon. Finance Minister for reducing the
rate of interest on savings. But the problem is, how to mop up
resources from the public when you have reduced the rate of interest?
It was reduced from 10 per cent to 8.5 per cent. | am not objecting to
reduction of the interest rate. | am very happy that the lending rate has
been reduced, which helps in making available more funds to the
industry, and there will be a lot of investment in various other sectors,
especially, the infrastructure sector, and the products that are being
manufactured in this sector will be more competitive. It is okay. But, to
achieve a 9 per cent growth rate, you will require more funds to be
made available in various sectors. Unless you mop up resources in the
form of savings from the public, | do not know how the Finance
Minister will procure those funds, unless he borrows from others at a
high rate of interest. Again, this leads to an increase in the fiscal
deficit, the revenue deficit; it becomes a vicious circle which will
adversely effect the economy. Added to this, they have inherited the
legacy of wasteful expenditure, which is continuously going up, non-
merit subsidies and other forms of economic
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populism which result in immense financial problems for the country. In this
scenario of tremendous strain on the States' and the Centre's finances, the
hon. Finance Minister could not have come out with a concrete plan.

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): Mr.
Ramachandraiah, your time is running out and you have to think of your
colleague also, and also the Budget, which we will take up after some time.

SHRI C. RAMACHANDRAIAH: | request my colleague so that | can
take his time also.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Oh! [Isee. ltis
all right. But, still, | will have to remind you that the Finance Minister will be
there when the Finance Bill is discussed. So, you may like to concentrate
more on the Address and save something for the Finance Minister! | am
saying this because you are emphasising on savings.

SHRI C. RAMACHANDRAIAH: Sir, predominantly; the hon.
President of India has made a reference about Pakistan. He said, "That the
initiatives that have been made by India are not being responded positively
and the cross-border terrorism is being encouraged by Pakistan.' | failed to
understand, honestlv, as to what the policy of the Government on Kashmir
is. We should not forget that the creation of Pakistan was based on the
"Two-nation Theory.* So, | want to caution the Government that we should
be alert. A lot of migration is taking place, and you are giving leverage to
Pakistan to extend this logic of 'Two-nation Theory.'

Sir, they are not going to relent. They are revengeful because of
the 1971 division of Pakistan. Kashmir is the extension of the two-nation
theory. This has to be kept in mind. What exactly is the policy of the
Government on Kashmir? Does it want to drive away the people from the
Pakistan-Occupied Kashmir, and occupy it? Or, does it want that the
present LOG be accepted as the international tine of control? The
Government should come out with a clear policy. Or, just driving away the
militants from the Indian soil? What exactly is the policy on Kashmir? That
has to be clearly enunciated. | read in the newspapers, while | was a
student, that there was some unwritten understanding that the present LOC
would be accepted as the international line of control. And, then, Madam
Indira Gandhi sought some time to convince and arrive at a consensus in
our country. | read in some books also that the Late Ayub Khan and
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Nehruji were also of the same opinion. Does this Govemment also got
have the same thinking? Sir, they have to take the House into
confidence with regard to the policy on Kashmir. We should also be
aware of their evil designs. The Prime Minister's bus yatra to Lahore
was neither a success nor a failure, As soon as he returned from
there, we had to fight the Kargil war. The present CEO of Pakistan was
the Army Chief then. He never cared to call on our Prime Minister. He
is the present ruler of Pakistan. He boycotted the function also. So,
what | am trying to advise the Government is, Kashmir is not the only
unfinished agenda of Pakistan. They have got an agenda beyond
Kashmir. They will evolve it on the two-nation theory. | cautiously
advise the Government to be careful and alert, and take into
consideration the interest of the nation, Don't be mild by the logic that
is accepted by extremists who are very close to Peshawar. They
frequently visit Pakistan. Ultimately, it is the interest of the country
which is paramount. | am not against the bold initiatives that have
been taken. But what | am trying to say is this. The best example is the
Kargil war. So, unless we are very alert, we can't prevent such things.
After the Kargil war, we were compelled to do post mortem here. Post
mortem may be a juicy story for the Press, but not for the nation.

Now, Sir, | come to the economic reforms. | will conclude
within five minutes. While we are talking about BALCO, | would like to
say that we are never against disinvestment. Conceptually, we are for
economic reforms. We are not like the Congress party which, earlier,
had initiated the economic reforms, but is now going back. Without
mincing words, we are saying that our party stands with economic
reforms. But, at the same time, whatever you do, you do it with
transparency. It is a transition period for this nation. You are changing
the economy of the country from a Government-regulated economy to
a market economy. You have to take some important decisions, like
disinvestment, etc. But unless you are alert, you are cautious, you will
be giving a platform for the corrupt people. Sir, everybody knows the
present scenario of the country. | need not explain it. Everybody knows
under what circumstances the Govemment is providing governance.
Everybody is aware of the overall characteristics of the industrialists,
the overall characteristics of the politicians, the overall characteristics
of the bureaucracy. But in this framework of constraints, you have to
deliver the goods, keeping in view the peoples' interests. That is why |
want to draw the attention of the Govemment to it. That is why | said,
"Don't try to jump before you learn how to stand and how to walk."
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Sir, it is very aptly said in the speech that the scope of the
reforms process itself needs to be widened so as to fortify self-
reliance, create more employment opportunities and to remove
poverty rapidly. Sir, the ultimate result of tha. reforms should be, we
should be self-reliant. We need not be parasitic. | would like to know
whether the measures that have been initiated by the Minister of
Finance are sufficient to achieve these objectives, | am doubtful, Sir.

Now, | come to the economic issue. It is true that the Minister
of Finance has tried to make some structural changes so that some
friendly atmosphere could be created for the corporate sector as well
as for the foreign institutional investors. But that did not last long.
Unfortunately, the Sensex came down. Sir, | don't think the sensex
atone is the indicator of the Indian economy. Nowhere in the world is it
so. But our people are very gullible. They are believing it. It went up by
170; then it came down. We are going to discuss this issue on
Monday. Then, Sir, appropriate efforts are not being made for resource
mobilisation. It is true that an Economic Council of the Prime Minister
has made some recommendations, which have been accepted by the
Finance Minister, on rationalisation of duties, subsidies, etc. It is okay.
But, unless you mobilise the resources, you will not be able to make
sufficient funds available for the economy, for various sectors. Already,
the Minister of Finance has said that he has to borrow more than Rs.
1,17,00,000 (Rupees one crore seventeen lakhs). But if his statement
that he is confining the fiscal deficit to 5.1% is accepted, it is really an
achievement, in the present economic scenario. But what will be the
position next year? The interest expenditure is going up; the defence
expenditure has not gone down, and the subsidies are being
maintained at Rs.23,000 crores. So, ultimately, | do not think these
efforts alone are sufficient to achieve the objectives that have been
enunciated.

Now, | come to the public sector issue. Sir, the public sector
has played a very vital role in this country earlier. It was also
responsible for the growth of the private sector in this country. When
appropriate technology was not available, when sufficient capital
investments were not available, we were constrained to go to the
public sector. Subsequently, the economic scenario changed, we came
to a mixed economy and now we are going to the market forces. But
that does not mean that out of vengeance, we should ruin the public
sector. Thit is the impression that is being gained by the people. Why
did you do it? The Government needs to have an introspection over ft.
| am telling you that we are not against reforms; we
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are not against disinvestment. A picture is being given that the TOP is
against economic reforms. No. We are far ahead in reforms, than the
BJP Government.

Now, | come to WTO. No mention has been made about this.
Sir, our apprehension is that appropriate steps have not been taken,
precautionary measures have not been initiated, before lifting the
quantitative restrictions. Sir, it will have a tremendous, adverse, impact
on our country. Of course, we have got the leverage of imposing anti-
dumping duties, but in spite of that, unless you upgrade the technology
in our small-scale industry, unless you you pump in more funds into
the small-scale industry, the products that are being produced in the
small- scale industry will not be competitive in quality or price.
Ultimately, the small-scale industry is going to be ruined in this country.
How will you accommodate the people who are being displaced from
this industry. Secondly, what will be the fate of the banks which have
financed these institutions?

The NPAs will go up, and nowhere, a mention has been made,
how to recover the NPAs. So, ultimately, the NPAs also will go up, and
the entire industry, which is responsible for more than 30% of the
exports, will be killed. So, this aspect also has to be taken into
consideration while formulating the policies. | think, the Finance
Minister has not taken note of all these things. Sir, there are two
positive aspects which | want to mention. One is regarding the inter-
State water disputes. The Govemment is coming out with a Bill. Sir,
this Bill has to be legislated very urgently. The Central Government
has to assume the role of an arbitrator to settle the disputes between
the States, because most of the projects are pending on account of
litigations and disputes among the States. So, unless the Govemment
comes forward and takes the initiative and settles the disputes, the
projects cannot be started. Sir, | am very happy that the Finance
Minister has, at least, made an attempt at downsizing his Department,
but let us do it in the case of the Ministry first, and then come to the
Govemment Departments. Sir, we have to do these things with utmost
sincerity and in good faith. Otherwise, it is very difficult to achieve this
objective. Sir, the President of India has broadly touched upon a whole
range of issues. All the aspects, with regard to internal security,
external threat, foreign policy, etc. have been taken care of in the
President's Address. Sir, | support the Motion of Thanks on the
President's Address.
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Dr.(Smt.)
Joyasree Goswami Mahanta; she is not present. Shri R.N. Arya; he is
also not present. Shri Virumbi.

SHRI S. VIOUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-
Chairman, Sir, at the outset, | thank you for having given me this
opportunity to participate in the discussion on the Motion of Thanks on
the President's Address. Sir, during the last two years, the people of
India have expressed their solidarity more than once. During the
Orissa Cyclone, during the Kargil stand-off as well as during the
Guijarat earthquake tragedy, people from all parts of India joined hands
to help the victims. Today, there is a news in the Press that the
prisoners of the Tihar Jail have also contributed to the cause of the
earthquake victims. Sir, such a tremendous cooperation even from
unexpected quarters shows that in times of stress and strain, the
people of India will stand as one man, cutting across party lines,
language barriers and State barriers. Sir, today, being the
'International Women's Day', | want to start my speech by making a
reference to it ..(Interruptions)... We have to protect them.

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): But none
of them is here. ..(Interruptions)... Your colleagues are not present.
..(Interruptions)... You have shown a gallant gesture, but nobody is
here to appreciate it.

SHRI S. VIDUTHALAI VIRUMBI: Sir, they would have gone to
celebrate this day at home. In the morning itself, | said that we, the
DMK party, support the move for the reservation of seats for women in
Parliament. Sir, in our State, 30% of the jobs in Government services
had already been reserved for women.

We have made 33 per cent reservation for women in the local
bodies. We have provided for free education for women up to the
graduation level. If a BPL girl completes the tenth standard, we even
give financial assistance for her marriage.

As far as the property right is concerned, in 1929, our
forefathers in the Dravidian Movement, under the chairmanship of
Periyar, passed a resolution for giving equal rights for women. We
have enacted that law in 1989 in Tamil Nadu. Therefore, | can say that
we are in the forefront; we are forward in this area.

306



[8 March, 2001] RAJYA SABHA

Sir, the President's Address mentions about secularism in
para 16. Actually, | cannot take up all the policies or concepts
mentioned in this.| want to take up only a few selected things. | quote
from para 16 of the President's Address:

"The Govemment is uncompromising in Its commitment to
secularism. The levels of communal and caste violence have
continued to decline.'

This is what he has said.

Sir, before the elections, when the NOA was formed, we gave
some assurance to the nation, t quote it. You can take it as the
preamble or the prologue or the mission of the NDA. | quote:

"The NDA pledges to the people of India a government which
shares their hopes and anxieties and which will work as
partner with all people, irrespective of class, caste and
religion, not just with a privileged few. This is our contract with
the people. The NOA is new. The NDA is the future. The NDA
is a broad-based movement for progress and justice. Our
vision is one of national renewal with modern programmes of
change for a resurgent India. We reach out to the minorities,
and, even at the cost of repetition, proclaim that we will
safeguard the rights as enshrined in our Constitution. NDA is
the political arm of none other than the Indian people as a
whole. No one will be cast aside. Fairness and justice will be
rendered to one and all, and we assure you that there will not
be any discrimination. We appeal to our brothers and sisters of
minorities that we wholeheartedly extend our hands of
friendship in these fraternal words. Let us hold hands and
work together to build a resurgent modem India. Let us throw
away our old prejudices. Let us put an end to divisiveness. Let
us have a moratorium on contentious issues. Let us bind
ourselves with bonds of trust and friendship. We want an India
which we all feel part of, in whose future we all have a stake.
And we want to enter the new millennium with confidence; not
with divisive feelings. This is our call for reconciliation, and it is
part of our commitment to the minorities. NDA came into
being because of a historic need."
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Sir, | want to say that when we talk of secularism, | want to
mention one example. For the Haj pilgrims, during the Congress regime,
at that time, the airfreight was Rs. 19,000/-. At that time, Rs.7,000/- was
collected from the pilgrims, and they had given Rs.12,000/- subsidy.
Now, for the same thing, Rs.31.000/- is the airfreight. Only Rs. 12,000 is
being collected from them. | think so. Now only Rs. 12,000/- is being
collected and a subsidy of more than Rs.19,000/- is being given. We
are giving more subsidy than what the Congress Govemment had
given to Haj pilgrims. When it was Rs. 19,000/-, they had given
Rs.7,000/-. It is Rs.3i.000/- now, and we are giving Rs. 19,000/- subsidy.
Therefore, we are not discriminating anybody. We stand by our pledge.
This is what | want to say.

Then, my learned friend from the other side said, "regional
satraps." | do not know how he took the word. It has hurt us a little bit.
We want to say very clearly that India is multi-lingual and multi-cultural. It
is a subcontinent. Do not say, "regional satraps." | want to ask the so-
called national parties, "On how many States have you got hold?" We
want to know from the so-called national parties whether we have got
any national party in India having two-thirds of the States under its
control? How, can you say, "regional satraps?"

They must respect the regional culture and regional
languages. Only then integrity of India can be kept in tact.

The President in his Address while speaking on Centre-State
relations, had said that Centre-State relations continue to be
harmoneous. The Inter-State Council and its standing Committee has
been meeting regularly. This augers well for democracy and federal

polity.

Yesterday an hon. Member said that what the President had
said on the eve of the Republic Day was quite different from what he
said in his Address to Members of both the Houses of Parliament, In
this regard | would like to make one thing clear. The Chairman of the
Constitutional Review Committee has clearly stated that the
Constitutional Review Committee will not touch the basic features of
the Constitution. You know on what conditions the Sarkaria Commission
was set up. Yet most of its recommendations have not yet been .
implemented. Here t would like to point out that Article 356 was used
again and again, Even yesterday it was sxaid that in UP when the United
Front Government was in power at the Centre and when they wanted to
dismiss the BJP Government in UP, we,
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the DMK, had opposed it even in the Cabinet, in the same way when
somebody wanted to disodge the West Bengal Government, we
opposed it. Our stand is whatever the complexion of a Govemment, if
it is elected by the people, that Government should not be dismissed,
be it the BJP Government in UP or the Communist Party Government
in West Bengal. Our party's stand on this issue has been consistent.

Yesterday some hon. Members spoke about imposition of
Emergency by Indiraji. | may point out here that when the Emergency
was imposed by her, we had opposed it and had passed a resolution
at that time opposing the imposition of emergency and sent a
message to the Government at the Centre saying: release the national
leaders, revoke the national emergency, repeal MISA, restore
normalcy restore normally and reestablish democracy. This was the
message we sent to the then Central Government. But, here | may
point out that Indiraji had openly accepted that not only the operation
of emergency, but even its proclamation was wrong. Later while
speaking at the Marina Grounds in Chennai she had openly said that
she regretted that. But again and again these people want to rake up
the same thing. This is not proper. What | want to say is that after her
having expressed regrets, this chapter should be closed. They need
not rake it up again and again. But, | must point out that Article 366 is
still on the Statute Book.

Now, | would address on Centre-State fiscal relations. You
know that the income of the Centre is elastic in character while that of
the States is inelastic. Secondly, in my view, the Eleventh Finance
Commission has not done justice to the States. It said that out of the
25 States which existed before the new States were carved out, fifteen
States were found to be revenue deficit States. According to them ten
States are revenue surplus States. Some States which were able to
administer properly and when they wanted to honour the commitments
made to the Planning Commission on mobilisation of resources, plan
expenditure and the capital expenditure, the Eleventh Finance
Commission has said that they were revenue surplus States. The
amount of Rs.35,000 crores was earmarked for the backward States.
But, the word 'backward' has not been clearly defined by them.

Whatever definition they have given is not acceptable. It
cannot be accepted. Therefore, it has to be reviewed once again.
They wanted to withhold only Rs.5,300 crores and wanted to give it to
other ten States,
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They wanted to give not only to ten States, but to alt twenty-five
States. The Central Government will also contribute another Rs.5,300
crores. About Rs. 10,672 crores has been set apart for all twenty-five
States. Our Tamil Nadu State is being administered efficiently. Now we
are being punished by the Finance Commission. | feel, its
recommendations should be reviewed. This is number one,

Secondly, the Constitution Review Committee has made it
very clear that the basic features of the Constitution will not be
touched. There should not be any suspicion over it.

Now, | come to some important issues.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Now. you
have to wind up.

SHRI S. VIDUTHALAI VIRUMBI: | will take only five minutes.
In the past, | had never asked for any extra time, But this time | am
making a request.

According to the National Population Policy, the rate of growth
was 2.14 per cent during 1981-1991. During 1991-2001, it was
estimated to be 1.70 per cent. This has been done in order to ensure
the absolute size of the population. We agree with that. We have
successfully implemented the family planning programme in our State.
But we have been punished, How? Earlier, we had 41 Lok Sabha
seats from our State. But due to the successful implementation of the
family planning programme, the Centre reduced it from 41 to 39 seats.
We have lost two seats because of the reduction in the population.
Then, our hon. Prime Minister had assured us that, at least, the 39
seats would be continued for 25 years. But there is a lobby in Delhi.
They wanted to reduce the period from 25 years to 10 years. We
oppose this move. | would request the Government not to succumb to
this pressure. You are punishing the States which have successfully
implemented the family planning programme. This is nothing but a
retrogade step.

Regarding the power tariff, there is a policy to introduce full
metering for all power consumers. The Tamil Nadu Government has
totally rejected this. As far as the power tariff is concerned, we are
providing free power to our farmers. | want to make it very clear that
our Government will not go back on that commitment. We have made
this commitment after a careful thought.
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Regarding the agricultural sector, some people are raising
doubts that, after liberalisation, our agriculturists are going to face
difficulties. Articles 6, 18,19,20 and 21 of the GATT rules provide
protection to agriculturists. We can provide tariff protection also.
Therefore, there is no such thing. The Government of India has also
assured that, after liberalisation, if our agriculturists are going to be
affected, an appropriate legislation will be passed in Parliament to
provide protection to them. Therefore, we need not have any suspicion
over this issue.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): May ! tell
you? The articles which you have referred to, pertain to the TRIPS
Agreement.

SHRI S. VIDUTHALAI VIRUMBI: Yes, Sir.

After liberalisation, if our workers and agriculturists are going
to be affected, they will be provided protection. China also has applied
to the WTO for membership. Atyout 27 per cent of the Chinese
population is unemployed. In spite of it, they did not withdraw it. This
clearly shows that there is a protection. That is what | want to make
clear. When there was an economic crisis in East-Asia, our country
was not affected because our agricultural economy was strong.

Only two per cent people in the USA are agriculturists; only
five per cent in the Western Europe are agriculturists; 22 per cent in
the Eastern Europe are agriculturists. But, here, in India, 70 per cent
of the people are agriculturists. But what they contribute to the national
income is only 29 per cent. That is why we want to still protect them. |
agree. At the same time, | feel that they are enjoying the protection.
Instead of touching the agriculturists, more power supply from hydro-
electric projects can be obtained. We can utilise the potential in the
Brahmaputra, Arunachal Pradesh and”also neighbouring countries like
Nepal. A vast untapped energy is there in these places. We get 80 per
cent of our power supply from thermal power stations only. Only 18-20
per cent, we get from hydroelectric projects. We can enhance this
percentage at least to 40. If we concentrate on hydro-electric power
projects, we can get much cheap energy, There is another point
regarding power supply. In thermal power plants, the plant load factor,
is between 63 and 68 per cent. The international standard is much
more. We have decided to increase the power production by 10,000
mega watts. | agree. But | feel the Govemment of India should
concentrate on increasing the plant load factor to the international
level.
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Only in the southern region it is about 80 per cent. All over India,
otherwise, it is between 63 and 68 per cent only. The Government of
India should take care of the plant load factor.

The total credit for agriculturists last year was only Rs.51,500
crores. Now, in this Budget, it is enhanced to Rs.64,000 crores. People
are afraid of agricultural imports. Seventy per cent of our agricultural
imports during the last year were only vegetable oils. That is what Mr.
Ramachandraiah also mentioned. We have to increase the production
of edible oil, vegetable oil. tf that is increased, agricultural imports will
reduce. That is my opinion, Sir.

As for Railways, an Expert Committee was constituted to go
into the operation, organisation, investment, tariffs and other policies.
That Committee has submitted its report. | request the Government to
bring it before Parliament for a fair discussion.

I would like to make a few points in regard to Tamil Nadu
particularly. The Sethusamudram Project was totally left out in the
Budget proposal. | request that it should be included. The Dave
Committee has submitted its report on pension. That report should also
be discussed in Parliament and it should be implemented as early as
possible. Regarding the textile sector, we requested for extension of
the concessions enjoyed by the SSI units to the organised sector also.
Stand-alone spinning mills are there in the south only, not in the north.
Most of them are in the south. The excise duty is eight per cent and
there is a 15 per cent surcharge on it. Effectively, the excise duty
comes to 9.2 per cent. They are unable to bear it. The industry will
become uncompetitive. We wanted a reduction of the excise duty on
cotton yarn. Instead of reducing the excise duty in respect of the
organised sector, the Government has removed the concessions given
to the SSI units. That is why | appeal to the Government to again give
the concessions not only to the SSI units but also to the organised
sector.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): With this
appeal to the Government, you listen to my appeal and wind up:

SHRI S. VIDUTHALAI VIRUMBI: Only three more minutes, Sir.
The Government has also withdrawn concessions given to the

ready-made and apparel manufacturers. | want that the Govemment
should

312



[ 8 March. 2001] RAJYA SABHA

restore the concessions available previously to the ready-made and
apparel manufacturers. The Salem Steel Industries, the Hindustan
Photo Films and the Govemment Press in Periyanaicken Palayam
should be revived with the help of the Central Government.

Lastly, | come to the fast-track method for court cases.

The Fast Track Courts are being set up for the disposal of
long pending cases. They have stated that, at the present moment,
there are 5400 cases of the violation of foreign exchange, which are
pending. But, what | feedJ is that even with the Fast Track Courts
method, it is very difficult for the Govemment to expedite 5400 cases,
in fact, lakhs and lakhs of cases are actually kept in abeyance. Unless
you expedite these cases expeditiously, you will not be able to stop
the entry of criminals into the political arena, If you want to stop the
criminals from entering into the political arena, you must see to it that
these cases are expedited as early as possible. | would like to give
one example. The palace of Edward Il in Britain was purchased by a
single person from India for Rs. 248 crores. He was able to purchase a
palace that was owned by Edward Il for Rs. 248 crores. | would like to
give another example. Four people have deposited Rs. 985 crores in
some bank in the Cayman Island. The Interpol should look into the
whole matter. They must find out as to who are those Indians who
have been able to deposit Rs. 985 crores in some bank in the Cayman
Island. Unless the truth is found out, the criminals cannot be stopped
from entering the political arena.

Lastly, since the hon. Members have been referring to
liberalisation, | would like to deal with this point. | would like to quote
from the HINOUSTAN TIMES dated 2™ March, 2001. Since the hon.
Member, Shri S. Ramachandran Pillai, has given a signal, | am
speaking for him. | am quoting: -

"Mr. Bhattacharjee has always been known as a Stalinist, a
much admired label among the Marxists, But how
responsibility breeds common sense! Today he is not only
talking of responsible trade unionism, but even in favour of the
contract system even if it ushers in the American practice of
'hire and fire', which has long been lambasted by the Leftists
as a typically anti-worker capitalist ploy. Not only that, Mr.
Bhattacharjee startled a group of
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businessmen recently with his view that he wanted to shed the
burden of running sick units by disinvesting them."

SHRI JIBON ROY (West Bengal) : Who is that Bhattacharjee?
| never heard of him.

SHRI S. VIDUTHALAI VIRUMBI: Sir, since he has sought
clarification as to who this Mr. Bhattacharjee is, | would like to respond
to his question. ..(Interruptions)..,

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI: Mr. Jibon
Roy, he is from West Bengal. Don't bother. ..(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBt: | quote, 'Sir COMMUNIST
diatribe against the Budget was predictable. Apart from their ingrained
habit of finding fault with anything with which they are not associated,
this year's Budget was bound to rouse their ire because of its pro-

reforms thrust..." .. (Interruptions)...

"The CPI(M) might have had a way out if Mr. Bhattacharjee
was a renegade of some kind-like his cabinet colleague Subhas
Chakravarty or
the party's former MP. Saifuddin Chaudhury. But he is not.." Mr. Jibon
Roy, do you now understand as to whom | am referring to? "Mr.
Bhattacharjee startled a group of businessmen recently with his view
that he wanted to shed the burden of running sick units by disinvesting
them. It isn't clear if there has been a breakdown of communications
between the CPI (M)'s offices in New Delhi and Kolkata. But what is
undeniable is that what is being said by the party's stalwarts in the
national capital is the exact opposite of what its Chief Minister is
saying in West Bengal...." . .(Interruptions)...

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): Mr. Jibon
Roy, are you satisified now?

SHRI JIBON ROY; Mr. Vtrumbi, why are you so defensive?
..(Interruptions)... If you want to support them, support them.
..(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI: Sir, | never used to
complain. 'lt isn't clear if there has been a breakdow>M)f
communications between the
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CPI (M)'s offices in New Delhi and Kolkata. But what is undeniable is
that what is being said by the party's stalwarts in the national capital is
the exact opposite of what its Chief Minister is saying in West Bengal.
Either the CPI{M) does not know its own mind or it is in such disarray
that it cannot formulate a coherent policy, presumably because the
gap between its doctrine and the present-day realities is grewing
increasingly wide.

*Unless it closes the gap, it will be ready for another historic
blunder.” These are his words Sir. | know that no Minister can replu
to all the points, but | hope that, apart from the reply to be given by the
hon. Prime Minister, the concerned Ministers will take whatever points
that we have raised into consideration and give a reply, at least, in
writing to the Members of this august House.

With these words | conclude. Thank you, Sir.

Syautee (37 S agddh): 57 I 3w v¥Te, % U BE
frcaraag e

SHRI RAVf SHANKAR PRASAD (BIHAR): Sir, | am grateful to
you for giving me the time. | would try my best fo stick to the allotted
time given here.

IgquTeas (31 &g, Tgda): 319 S YR HRY |
You achieve it.

SHRI RAVI SHANKAR PRASAD: Sir. | rise today to support
the Motion of Thanks, moved by our hon. Member, Shri T.N.
Charturvedi, on the President's Address. Some of the momentous
events need to be noted. This is the first President's Address of this
century, to the Parliament. Therefore, it is not merely a statement of
intent of the Government in power being expressed by the President,
but also a statement of vision. It is also a statement indicating the
future course of action which the country must take, and | must say
very proudly that this statement, though too long, clearly spells out
some of the profound ideals of the country that India has to become
strong, self-reliant and hold its head high in the comity of nations. Sir,
this Address was delivered under the shadow of the tragedy of
Gujarat. The entire nation rose in unison in providing relief. | have
personally gone to Gujarat. | have extensively toured
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all the troubled areas affected by the earthquake. Sir, | saw for myself
the enormous efforts being undertaken by the voluntary organisations
ir» providing relief. This was a very good initiative because, for the first
time, the country experienced that beyond the Governmental initiative,
other great initiatives also exist. That is a lesson for us. and | was truly
troubled by some of the statements made that there was
discrimination in awarding the relief. | myself saw the RSS-people
removing the decomposed bodies', even of those belonging to the
Muslim community. There was a universal praise. In Bachau, | saw for
myself in the RSS-run hospitals about 20. percent Muslims specially
being treated. We found that a good treatment was being given. | am
willing to say that even the Islamic organisations rendered good help.
Please don't bring politics in this very earnest endeavour.

Sir, it is the 50th year of our Republic. India's Constitution has
become 50 years strong. These years have been years of trials and
tribulations, but, ultimately, we have seen the light of democracy which
we must salute, and we must also note that the speech of the hon.
President uses a very unique expression:

'"The sacred flame of freedom and democracy will continue to
illuminate India's journey in the new century and the
millennium."

Sir, there have been attempts to stifle the democracy. We
were part of the J.P. Movement. We have fought the Emergency and
we have seen as to how during the Emergency, an attempt was made
to stifle the democracy. My friends from the Left were also there. They
too suffered. An argument was made in the famous case of A.D.M.,
Jabalpur vs. N. Shukla, in the Supreme Court that 'even if a detenu is
killed in custody, he has no remedy'. Unfortunately, the Supreme Court
upheld that contention of the then Attorney-General. | am very happy
to note that the people rose in revolt then. And today, no one can think
of imposing Emergency! Sir, when | salute our democracy, in tbe light
of the experiences that we have had in the last 50 years, | must also
express my concern over the increasing criminality which is creeping
into our body politic. Today, Sir, an innocent man, a man with some
conviction, does not have the courage to contest; he says that. Today,
we witness a scenario wherein persons who have occupied the post of
a Chief Minister are going to jail, and yet saying, 'l will not relinquish
my post. | will have a back-door Government till | am exonerated by
the Supreme Court!" What is happening in our country? The manner in
which rank criminals are entering our Parliament and Vidhan
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Sabhas is a very disturbing development. | certainly urge upon the
Government to come out with urgent electoral reforms with a view to
ensuring that criminals do not have a place, at least, in the elections.
Only then, will this flame of democracy continue to glow.

Sir, much has been talked about economic reforms.
Manmohan Singhji is not here. Though he is from the Congress, |
have deeply appreciated the manner in which he sought to undertake
massive economic reforms about ten years ago. When we reflect upon
the last 50 years, we have to admit that the model of Socialism, which
started in Europe, and the model of Communism, which started in
Moscow and Beijing, today, have floundered on the bedrock of history.
The world over changes have taken place. | saluted Manmohan
Singhji when he began that change and, today, | am very much
distressed when | saw him maintaining a very conspicuous silence
when the challenge came about. It may be good politics, but certainly
not good economics for which he is well known. The public sector
certainly has a role to play. They had a role. But, | would like to ask
certain questions today. A whopping amount of Rs.2,40,000 crores is
locked in 40 PSUs. | exclude the banking and insurance companies.
What is the return? A petty sum of Rs.9,052 crores! It is our taxpayers'
money, not my money or your money, The people have a right to know
how you are using their money. We talk of Air India. Air India is in such
a precarious condition that an Indian does not feel comfortable to fly in
its flight. ts it not time to think about it, to change it, to make it more
profitable, to make it accountable? | was going through the
Ramakrishna Commission Report on disinvestment. It was of the year
1996. The party of my esteemed friend, Mr. Dipankar Mukherjee, was
also supporting that Government which instituted that Commission. All
the objections that are raised on BALCO, all the methods that are
sought to be followed today, were there in all the reports of the
Commission, be it strategic sale, be it disinvestments, be it the
process of auctioning or bidding. Everything was there, When they did
it, it was fine. When we seek to improve upon it, it becomes bad. It is
time that we arrived at a consensus, if we have to take the economic
reforms to their logical conclusion. | was very much impressed when |
read in the newspapers that a team of Congress leaders had gone to
England to learn from the new Labour Government as to how they are
maintaining their hold on the (people. Then | read that they found, on
their return, that many of the stands that they were taking here were
absolutely contrary and ought not to be taken. The world over the
experience is that when disinvestments or economic reforms began,
there
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was initial hostility, strong hostility, followed by gushing acceptance and,
thereafter, open appreciation. That has been the road. Why? Because
there is a universal recognition the world over that the model of
development, which Socialism initiated, and the model of development,
which Communism initiated, are not relevant today. | don't say that
they may not have been relevant earlier. But, today, from the bar of
history, from the bar of development, we see profound changes taking
place. To make it profitable, to make it competitive, to make it
accountable, you will have to go in for a change and disinvestment
initiative is the most important means of that change. Politics has a role
to play in a democracy. But | am amazed to see that the Chief Minister
of a State is threatening that the workers would not be allowed to work,
the officers would not be allowed to work. Is he aware of the disastrous
consequences that he is bringing? Is it in the interest of his. own
State? | read in the newspapers that the Federation of Indian
Chambers of Commerce and Industry had written a tetter to the Chief
Minister saying, *We are trumpeting the world over about your State as
a destination for investment because of the mineral resources. What
kind of an impression are you giving to the international community?*.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Please
wind up.

SHRI RAVI SHANKAR PRASAD: | am winding up.

Therefore, | see a great force of unanimity or consensus and |
appeal to my friends, particularly, the Congress friends, at least, to
ensure that the country's economic reforms, which they initiated, and |
acknowledge rightly initiated, ought to be taken to their logical
conclusion.

Sir, | am a lawyer. | will take up only one point and | will
conclude, My esteemed senior professional friend and equally
esteemed Member of this House, talked about judicial reforms.

That is certainly needed. | would urge upon the Government
that this Judicial Commission which has been part of our manifesto is a
long-felt demand. There was one mode of judicial appointments. It
failed. The Supreme Court took this power upon itself. Today, there is
a universal acceptance that that particular mode of appointment has also
failed. Sir, impeachment is not always the solution. It is a very hallowed
institution. But judges must be accountable. Judges must be
transparent. There must be proper accountability.  For that a Judicial
Commission is certainly
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5.00 P.M.

necessary. | think the vision which this particular speech of the President
has given ought to be taken to its logical conclusion. | hope the
Government would certainty address some of the concerns which | have.
raised. Thank you.
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Now, Shri
R.S. Gavai. After him, Shri Manoj Bhattacharya. Mr. Gavai, you have
got 10 minutes. Other hon. Members would also get the same time,

SHRI R.S. GAVAI (Maharashtra): Sir, | will obey your
directions. | will hot take more than ten minutes. | will be brief. Sir, this
is the Golden Jubilee" Year of the Republic and also the Golden
Jubilee Year of the adoption of the. Indian Constitution, for which the
stalwarts of the Constituent Assembly, including the Chairman of the
Drafting Committee. Dr. Babasaheb Ambedkar, did a wonderful job.
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(THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) In The
Chair)

At the outset, Sir, | extend my thanks to His Excellency the
President that it is befitting that he has referred to the caution given by
Or. Balasaheb Ambedkar when he presented the Constitution to the
nation. In his concluding speech, he had cautioned the country. It is
befitting on the. part of the President to have referred to Dr.
Ambedkar's word of caution. His Excellency, the President, has also
urged that we must respect the values enshrined in the Indian
Constitution. The observations and the caution given by Dr. Balasaheb
Ambedkar form part of the President's Address. What has been
mentioned in the Address of the President, | don't want to repeat. But,
in other context, in other words, | would say that his observations are
quite befitting today, r-en 50 years after the coming into existence of
the Republic and adoption of the Constitution. It is quite relevant even
today. What did he observe? "On 26™ January, 1950, we will enter into
the life of contradiction. In politics, we will have equality, and in social
and economic life, we will have inequality. If, we shall, by reason a
social and economic structure continue to deny the principle of one
man one value, and also further to continue this life of contradictions,
we will do so by putting our political democracy in peril," This
observation was made on 27" November, 1949. Today, we have
entered the year 2001. | think, this observation is quite relevant even
today. Further, he expressed his anxiety. What was his anxiety? He
said, "My anxiety is much deeper by realising the fact that in addition to
our old enemies in the form of caste, creed and religion, whether we
are going to have many political parties with diverse and opposing
political ideas. Will the Indians and the politicians place their caste,
creed and religion above the nation or they will place the nation above
their caste, creed and religion?"

Sir, this precautionary and cautionary observation is quite
relevant even today. Sir, the lot of the weaker sections of the society,
and, more importantly, the Scheduled Castes and the Scheduled
Tribes, has not improved to the desired level. Rather, there is a decline
in their standard of living. More and more such families have gone
below the poverty line, despite the caution given in 1949. The weaker
sections remain unrepresented in the services of both the Centre and
the State despite so many Constitutional provisions carried out through
so many OMs and GOs, The educational level of such people,
particularly, the women and the girls, has not increased. The
number of illiterate among them is constantly
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increasing. The atrocities on the weaker sections of the society are
constantly increasing. Women and giris have become vulnerable to
atrocities like rape, molestation, stripping in public places, teasing and
so on. |, therefore, urge upon the Government to take note of the
caution given by the President, quoting the chief architect of the Indian
Constitution, Or. Babasaheb Ambedkar. Despite so many provisions
for the weaker sections, detrimental OMs are being issued, thereby,
depriving their legitimate safeguards enshrined in the Constitution.

The Prime Minister had given an assurance that there would
be a comprehensive legislation dealing with the Scheduled Castes and
the Scheduled Tribes, weaker sections and for those for whom there is
a Constitutional safeguard regarding their recruitment, promotion and
filling up of the backlog. The promise has not yet been fulfilled.

Sir, during the Birth Centenary of Dr. Babasaheb Ambedkar,
the then Union Government, headed by Shri Narasirnha Rao, had
taken a decision to have a memorial for Dr. Babasaheb Ambedkar at
26, Alipore Road, where he had stayed for long and where he had
worked on the Indian Constitution. There is a feeling at the national
level that the promise given by the then Prime Minister has not been
fulfilled. Sir, the result of the Birth Centenary was that on the basis of
the decision taken by the then Union Government, they founded the
Dr. Babasaheb Bhimrao Ambedkar Foundation under the Ministry of
Social Justice. | am very sorry to say that whatever decisions were
taken by the Birth Centenary Committee, they are not being
implemented by the Ministry of Social Justice. Not only that, the
Ministry of Social Justice is becoming irrelevant and it is deviating from
the spirit of justice. | am very sorry to mention that it would be proper if
you designate the Ministry of Justice as the 'Ministry of social injustice’.

Sir, the recent occurrences which took place after the
Presidential Address are with regard to the demolition of the statues of
Lord Buddha. The Parliament has condemned it unanimously. Various
other countries have also condemned it, Despite the fact that there is a
heavy pressure, the Taliban Government is bent upon demolishing
these statues. | urge upon the Union Government, particularly the
Prime Minister and the Minister of External Affairs, to intervene in this
matter. The most unfortunate thing is that Mauiana Syed Abdullah
Bukhari has linked this issue with the demolition of the Babri Masjid. |
personally feel that this is most irrelevant and inhuman for one who
happens to be an Indian citizen to have made
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such type of statements. | would call it the "most unfortunate". The
Government should take some measure to prevent such statements
so that the harmonious atmosphere, peace and tranquillity of the
nation are not vitiated. Thank you, Sir.

SHRI MANOJ BHATTACHARYA (West Bengal): Sir, thank you
very much. | do not know. | sometimes feel, looking at the House,
whether | can do justice to the points that | have prepared by,
sometimes, virtually exhausting myself. When the opportunity matures
for me, the House becomes vacant. | feel that we should re-look into
this. Some parties get three speakers on rotation, and only then our
turn comes. When all other speakers are exhausted only then it comes
to us. | represent the Revolutionary Socialist Party. | am not alone in
this House. We have three Members. | request that, sometimes, you
should put us in between the speakers. It is very unfortunate. | feel
very frustrated, sometimes. | feel really frustrated. And, sometimes, |
feel that | have unnecessarily given my name to participate in a
discussion. However, that is the point that | wanted to make. But, | feel
sorry. | feel frustrated. That is the reason WI—'y | have made this point, If
at all some advantage or if at all justice can prevail in the days to
come, | request you to look into the point raised by me.

However, as advised by you, | rise to speak. | rise to oppose
this Motion moved by the hon. senior colleague, Shri T.N, Chaturvedi
to thank the hon. President of our country for his Address to the Joint
Session of Parliament on 19"' February, 2001. | do feel sorry that the
most respected first citizen of our country has been, unfortunately,
forced to read the speech as prepared by the most inept NDA
Government to laud its own delusion and dubious achievements. |
repeat that an inept and inefficient jumbo Cabinet, fcfrmed out of an
opportunist political combination, which could not even manage a
worthy and profit making public sector enterprise by the name BALCO
and had to dispose it off through a surreptitiously, hurried and shady
deal, endeavoured to present a lengthy, monotonous and deluding
account of their so-called Governance. There has been most
deplorable travesty of truth which sought legitimisation through the
voice of the most revered gentleman, the President of our country.

Sir, paragraphs two to five have elaborately dealt with the
most unprecedented, unfortunate and devastating earthquake that
struck Gujarat on the fateful day of 26" January morning at a.46 a.m.
Expectedly, the so-
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called info-technological | y advanced Cabinet must have had the
information about this catastrophe within a few minutes of its
occurrence. But, perhaps, the entire Cabinet chose to participate in the
Ceremonial Parade of the Republic Day without instantly rushing to the
site of devastation. They, presumably, preferred to enjoy the brute
exhibition of the State power, besides other things, when thousands of
our fellow countrymen were struggling with the ominous disaster.
Maybe, their prudence dictated them so. What is more intriguing is that
even after almost one month of the occurrence of the incident, the
Government have utterly failed to provide the number of persons died
in the most gruesome natural calamity, even though a number of
sentences have been inscribed in the President's Address in
paragraphs two to five. What is more distressing is that during those
days of trauma of the nation, the hon. Defence Minister, Shri George
Fsrnandes, who heads the Army, Navy and Air Force, whose services
in the rescue and relief operations have been applauded, informed the
media, of all hue. that there are more than one lakh people whose lives
have been perished in the catastrophe. Whereas, the hon. Agricultural
Minister, Shri Nitish Kumar, informed this House on 26™ February,
2001 that the latest figure of death till 25" February, 2001, as reported
by the Gujarat State Government is 19,710. The nation is further
confused as to what should be believed --the Defence Minister's
statement made in media of all hue or the Gujarat State Government
which utterly failed to respond and act rising to the occasion during
those distressing days.

Sir, not a single word has been spelt out even though some
four paragraphs have been inscribed in the hon. President's Address
about the total number of deaths and how many people we have lost in
the catastrophe. That has not been mentioned in the President's
Address. So, either the Cabinet has tried to hide the truth or there is a
complete travesty of truth. Sir, | draw your attention, and through you, |
require this answer. The nation requires this answer. The nation
demands this answer as to how many of our fellow countrymen lost
their lives in the Gujarat catastrophe. How many lives could we save
and what is the present state of affairs? The exact narration should
have been reflected in the President's Address, Unfortunately, it has
not been mentioned even though it is a voluminous Address which had
been read over in an hour on 19" February,

2001.

Sir, now, | refer to paragraph 16. | quote, "The Government is
uncompromising in its commitment to secularism..." It really evokes
laughter.
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It reminds me of a popular joke where the most notorious element of a
locality, who was uncontrollable, who was an eve-teaser, used to
tease all the girls. Some so-called wise people of the locality decided
that the best girl, against whom he used to perpetuate different sorts
of activities, should be married to that notorious boy. Then, he will
dissuade from these activities. It is a peculiar logic, and that logic,
perhaps, applies to the present secularism, which is being propagated
by the present Government. There are umpteen instances where the
rights of the minorities have been badly trampled upon; particularly,
the rights of Christians have been trampled upon at various places,
particularly in the BJP-ruled States. However, many of my hon.
friends, many of my hon. colleagues have already dealt, quite
elaborately, with this issue. | am not going into the details of it. But |
would, once again, say that this paragraph is a complete travesty of
truth. The rights of the minorities, the rights of da/its, the rights of the
down-trodden people have been trampled in different States, at
different times, and gruesome activities have been perpetrated against
them. | demand, through you, Sir, that this should be noted and
properly replied, and this sort of travesty of truth should not take place
in future.

Sir, now, | come to paragraph 20, which deals with the
agenda of reforms. | quote, "The agenda of reforms has been
sustained by a growing national consensus." | would like to ask the
Government as when and how this consensus has been arrived at. Is
it that a referendum has been taken? Did the people across the
country, people across-the-board, voted for this reform process? The
Economic Survey of this Government, which we have received a few
days back, has indulged in a statistical jugglery. But, despite this
report, more than 26 per cent people of the country live below the
poverty line. The demarcation of poverty line has been changed. The
base year has also been changed. So, quite a number of statistical
juggleries have taken place. Sir, more than 26 per cent, means, not 26
thousand people, not 26 lakh people, but more than 26 crore people.
So, more than 26 crore people are languishing below the poverty line.
And the Government is saying that a nation-wide consensus is
emerging! | am sorry, either it is a travesty of truth or it is an ugly
attempt to hide the truth, to hide the fact, from the international
community anu irom the fellow countrymen. Sir, | would not like to go
into the details of what had taken place under this neo-liberal
dispensation because | have spoken a lot last Friday, while speaking
on a Private Member's Bill. | would just tell you, Sir, that the
programme of privatisation the world over --it is not only a national
phenomenon here -- has been accompanied by retrenchment of
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workers. Sometimes there is a process of creaping privatisation where
the public sector undertakings are slowly starved to death and the
private sector firms are allowed to grab the cream. Sometimes, the
public sector firm itself is sold off, shut down and its assets are sold off
at a tidy profit or at no-profit, in the most surreptitious manner. Sir, to
facilitate such activities, existing laws and policies, for example,
regarding the sale of factory land or regarding the revival of sick units,
are modified, changed, scraped against workers' interests and against
the interests of the entire nation, against the interests of the poor
population and to the interests of speculative capital, which is
necessarily volatile in nature and is ruling the roost in the entire world.
Sir, it is quite evident...(Time-bell)... Yes, | will just read it through, | am
conscious of the time factor, It is also quite evident that in our country
also, this Government is going to encourage the speculative capital. To
whom the tax concessions have been provided? To which culture?
Kaun Banega Crorepati! Without any endeavour, without any labour,
you can become a crorepati. Earlier, you were charging tax at the rate
of 40 per cent; now it has been reduced to 30 per cent. That way, you
are giving indulgence to this speculative capital, to the capital which
will necessarily be volatile, and which witt not be put or used any
constructive er productive activities. Sir, |, once again, say that these
reforms have created enormous problems for our country.

I know it for certain that a vast cross-section of the toiling
millions of this country, across-the-board, have never joined in the
chorus of the ominous design for disaster. The industrial workers, the
agricultural labourers, the urban poor, millions of unemployed youth,
never endorsed the anti-national, anti-human and disastrous pattern of
reforms made at the behest of the multinational corporations. What is
being pursued quite vigorously by the present NDA Government is only
to subserve their real masters, the big capitalists of this country, the
FICCI, the CI I, the AStOCHAM, and their finance capitalistically
imperialist bosses, mainly the USA and other advanced, developed,
countries in the Northern hemisphere, at whose instance and dictat the
Government of India is betraying the cause of the nation. Sir, in fact,
there is a growing consensus against such design for disaster. The
Government should remember that as per their own manipulated
statistics, more than 26% .

JURTHTEET ($7} THT TR BITRIR) 37 HUIT FHTGT B |
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SHRI MANOJ BHATTACHARYA :l once again repeat that
more than 26 crore people are living below the poverty line. | would
just like to say that the so-called swadeshi wallas who were
propagating swadeshi theories are the hawks for promoting the
interests of the transnational corporations and their cohorts. They
have systematically subverted the country into a happy hunting
ground for the uncouth multinational corporations (MNCs).

JUHHTEE (ST} THT HT HIRIH) : HIAT FHAT DN HgTard Sl |

SHRI MANOJ BHATTACHARYA: Yes, Sir, | am just
concluding. The labour reforms are being contemplated only to make
our fellowmen an easy prey to the hawks of peril. This is all about
swadeshi. In fact, the entire cocuntry is being pushed into an inevitably
ominous disaster by subverting the economic sovereignity of this
country. Sir, in paragraph 25. | have noted that for infrastructure
building, the Pradhan Mantri Gram Sadak Yojna has been introduced.
It is quite heartening, of course. But for whom is this infrastructure
being built? It is being built to facilitate better marketing facilities for the
multinational corporations so that they can grab the rural markets very
easily.

JuHTETE (7} THT DT HIRIEH) : HUAT AT TS0 B |

SHRI MANOJ BHATTACHARYA: Yes, Sir. | am just
concluding. Sir, | have a very revealing news. This has to be looked
into. This is in regard to reforms. | am quoting from the report on the
International Labour Conference, 2000. This report has been prepared
by the Ministry of Labour and sent to us. On page 29, Chapter IV, of
the report, which relates to Commission on Human Resources-
Training and Development it is said --just to vindicate my words - "In
the context of a shift to liberal, market based economies, technological
change, changes in the nature of work, work organisation, rapid
incidence of unemployment and social exclusion is taking place. Dr. L.
Mishra, Secretary, Labour, Government of India, felt that insufficient
attention has been devoted to the social consequences of
globalisation.

Suaurenet (sht AT B BIRE) : FUAT T BN

SHRI MANOJ BHATTACHARYA : Yes; Sir. | am just
concluding. ..particularly, the growth of inequality and poverty affecting
millions of people the world over."
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JURAHTEE (S} THT TH BIRAH) : HUAT FA B |

SHRI MANOJ BHATTACHARYA: Lastly, | come to the foreign
policy.

JURAHTEET ($7} THT THT BIRAH) : HUAT FHA BN |

SHRI MANOJ BHATTACHARYA :There is a very revealing
news. Sir, the 'Telegraph', Calcutta,has reported on 6™ March that two
military vessels, one from the United States of America and the other
from Great Britain, have invaded the exclusive economic zone of our
country. From within 190 nautical miles, they are visible.

JURTHTEE (3} THT TBR BIRI®) : H 1 A1 TS B AT & ¢
ST AT T8 B |

SHRI MANOJ BHATTACHARYA :The Government has utterly
failed. It is an abject surrender to US imperialism; it is an abject
surrender to British imperialism. They have faiied to contain those
vessels.

IUAHTEAE (37 T TBR BIRMH): H 1= AT A& Bl gl 38T g

SHRI MANOJ BHATTACHARYA :They have simply ignored
the Indian Government's protest. So, what stand has been taken by
the Government?

JuHTEIE (7} THT DT HIRIEH) : HUAT AT TS0 B |

SHRI MANOJ BHATTACHARYA :Okay, Sir. With these
words, | conclude. Thank you.

THE VICE CHAIRMAN (SHRI RAMA SHANKER KAUSHIK)
Shri W. Angou Singh. 3T Se1 BT FH JRT &1 gbl & SHIeTY 3T

& | 379+ 1 B

SHRI W. ANGOU SINGH (Manipur): Sir, | assure you that |
will extend you my full cooperation as far as the time is concerned in
the interest of my hon. colleagues. Sir, | am rising here to raise a very
serious issue of the State of Manipur in connection with the discussion
on the

330



[8 March, 2001] RAJYA SABHA

President's Address. But, before | raise that issue, | want to say
something on the President's Address. To me, the President's
Address which was delivered by our hon. President on 19™ February,
is the policy and programme of the NDA Government, headed by the
BJP, for the year 2001-2002. Sir, on hearing the President's Address
which was delivered by our hon. President for more than one hour and
later on when it was read by myself, | find that it is nothing but an
annual report of a voluntary organisation. In the President's Address, a
mention has been made regarding the security-related expenditure of
Jammu and Kashmir. But as far as the security measures are
concerned, | would like to say that the present situation of Jammu and
Kashmir is not worse than that of the North-East. But for the North-
East, nothing has been mentioned in the President's Address. Sir,
regarding the modernisation of the police force, it is quite appreciable
that the Government of India is issuing the fund not in cash, but in
kind. But the situation in the State of Manipur is that substandard
material has been issued. | would like to state that on incident
happened recentiy in Manipur, that 6 or 7 hand-grenades, which were
issued by the Govemment of India, were thrown at the insurgents by
the police commandos while chasing them, but they have not
exploded. Later on, the short out from insurgents from the hideouts
assaulted the commandos, and one had lost his life. Now, Sir, whose
fault is it? It is the fault of either the State Government or the Central
Government. But the material is issued by the Centre. | do not want to
take much time of the House, but | would certainly like to highlight
some of the observations made by the hon. President.

Sir, now, | would like to mention one of the serious problems
which is facing the State of Manipur presently. It is regarding the non-
payment of salaries for more than three months. Sir, the
recommendations of the 5 Pay Commission have aggravated the
Budget-imbalance, not only of the State of Manipur, but also of the
whole North-East. It has an adverse impact on the social life. The
additional liabilities arising out of the revision of pay of the State
Government employees are adjusted by the 11" Finance
Commission's recommendations; but it is quite contrary to the
expectation of the people of Manipur.

Because of that, this situation has come now. The previous
Government, the Manipur State Congress Party Govern ment-this
Party is a partner of the NDA, and one of its Members of its party is
now a Minister at the Centre-had failen down because of the non-
release of the fund, and
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the other problems became more and more serious day by day, Then,
the new Government, the Samata Party-led Government, has been
instaHed in Manipur. Now, out of 59 MLAs, 57 support the present
Government.

Recently, the leader of the Samata Party and Defence
Minister, Mr. George Fernandas, went to Manipur. He was in a joyous
mood bacause his party was leading the Government in one of tha
States of India. He announced to the Press that Rs.200 crores would
be released as a grant in order to meet the immediate needs of the
State. The Chief Minister recently came to Delhi and met the Prime
Minister, the Home Minister, the Finance Minister, the Defence
Minister and other Ministers and requested them to release tha fund.
The Finance Minister assured him that he would release Rs. 180
crores in advance. The Chief Minister expected that he would get that
ameunt. If not, the situation in the State will be serious, and it will be
out of control. | want to know whether it is a fact that at the time when
the Finance Minister was releasing the fund, the Home Minister
interfered, and it has not yet been released.

Sir, from tomorrow, the Doljatra Festival is to be observed in
Manipur. The Doljatra Festival, "Yaosung" in our language, is one of
the biggest festivals. It will be observed for at least more than three
days in the State. All the people, including the businessmen and
traders are waitinf for selling their goods for the Doljatra Festival. But,
now, because of the nonpayment of the salaries, everything has been
held up. This is a very serious situation.

If | do not raise these issues in the House and keep quiet but
the people will not pardon me and will ask me why not to take my
responsibility. Fer that reason, | tried to raise this issue in different
ways, but, because of the present business position, the hon.
Chairman did not
allow me to do so. So, | took this opportunity of participation for raising
this issue of the State.

With these few words, | again urge the Centre that, at this
juncture, politicking must not be played in releasing funds to the States
of the North-East, as they are dependent on the assistance from the
Centre. They must release the funds to meet their requirements in
time. If not, the situation will aggravate day by day, and this will lead to
a serious situation in the States.
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With these few»words, | oppose the Motion of Thanks on the
President's Address.

Thank you, Sir.

it I1oita Yo Rig “deq” ([98R) : Suqwreds Sft, 7Agmfed gyt
St & SATHHTIOT IR A1 A< 211 S, Fgaal Sif 7 S g=ydTg Bl Y
Uyl e & H S9PT qHLT R & oy weT gan g1 H gddT gade R
siuaTRadraer el & a1 § afews gafay o) 81 § f5 St 7emfes Irgaf
ST T AMYHY & 98 UH.S1.T. & FATd GNNT-95 AR I AT ToieT BT Uil
2| IUFHTETE HEIGY, TH.SLY. 7 1999 & AIGdHT g1 & T U~ |on
U= H Ig a1a] f6an o1 {6 89 39 <% 1 IR IR IR | b AT <
3iR 31TST U8 TRPHR ¥ 31X 9¢ T8I © ST §H $9 IR BT T S Bl
SUGHIIE HEIGd, AT b dRW% I g o2 P GRE BT |arel &l Al
ATTSTRIe AEHTAAT BRIT BRI BT qdTl 8l, S8 Xod] &b A1 98a) gaef
WS BRI §Y &F S & YA BT MR 9¢ 7 & o 98 A IR g
YU Al Peiicl P A1 A% &b =T UR I BT Uep [ARIY I U] R 4
Tl BRI &1 & MY 89 39 YT BT GHT B 8l 7eled, § Id
HIEgH Tl YT YTd ARPR Bl <1 ATl gl BHRT 2 HiY TG <30 8, AR
AR Sfefegael QUi By tR eI & <feh Rl g1-ai &7 ugel ¥
LAY, W S b o1t S g TR | GRaTe 1 RART UeT A1 TS 21 s
T T MU ¥ et & fory ok g9 Athdl FH1E & oy Ua emft &t
AISHT g9 DI ATILDHAT 2 dTfch BH AU ST P fIIIRAT Bl YR b |
SUHIIE HRIGY, 3ol RART I8 & {6 dd a9 AR T2 67 311 91T gErg
H 3R ATET 91T 91 ST BT & olfch 3141 T AT 5 AT FH1e Bl
PIs BRI AN TR 81 8 Gl 21 STqHEel qeiey, ¥ 3iqd qregq o
HRBR BT &I P BRA1 ATS g b 1972 H STl Y€ b HaTel IR 5. Tl
19 AT B RIS TRER BT el off o ) B1E BRars 781 g8 off ok v
SR 1980 ¥ 91 3R TG W ST &b oIy 9rTet arex e =1 1 31+ germa
PR DI AU & ifh 59 R W BIs dRATS Ta1 gs| B 71 11 Gifcral &t
RUE &R fIaR &=+ & v g1lkia B0t 9918 778 oY R+ 1999 # arot R
HRPR DI AUl § 3fT9h AH I ARBR BT & FHE HRAT d18dl § b
ST STl Yga= b1 fagm & 9 Y SRIT Bed 8 GodT 2 SS9 oIV 3R 915 3R
FATG & VIR FATE & fofg DIs IRl ST IR S| 7818y, 37 Hom St
Pg Ie ¥ P fpami & darel uR eyl St & Srfyuryor & U722 § 39 91 BT
S & & fUoe av gaR < # @ren= &1 Rere 3dre, 209 fHfera e
BT 81 16 3R GG & Ago[e Wl I8 RBTS IeUTE BT BHRI TRBR B Sl
S T T, B1 81 IROM 21 377 R g # a1ae 718, el MR Feofl a7 37
qTeT BHRT 3 TER TR W B

333



RAJYA SABHA [6 March, 2001]

6.00 P.M.

STy HElGd, 89 PV & & H 1%l 3 9¢ & ol 3T Hivn Areq
et 72 9 o forami & 9% SauTed &1 SRud gou el frer 21 # @ a8
BRI ATEd § b S1d 87 RIS 19 B WBR 7 T GHeiian fbar o1 a1 39
A fHAMI B TR BT QUi Tl BI 718 o 3R I &1 puRom &
o 3TroT 31 PN Iafad gl IR AT Yo g1 U I8 §l AU I &
ITUTE BT IToTR firet sAifere 59 R 31maTdt Yo SiR 91T U TeT § d1fh ag
AT TET 7 3 b

SUHYTEIET RIS, XISyl Sff & STyl § 39 91d &t ¥ =i § fb
Fed el DI IATGT BH 3T < H IR HEIGd, I§ gAgol dfh T
AR BeH Bl 3R WRHR 391 HoldT UT B ofdl & oI ded ol & foru
Y faeg & 3R 0 BT IR 21 TG TS 3R &9 AR 8 Fhd 81 oifp
G, H U 91d B 3R 3MMYHT ST NPT BT AN BISGI-HTad 6d &b
AR 1-4.1994 T 37T < ¥ 28 BAR 70 ety Hifgd 7 Il Suaed 81
B AT q1S TS &1 S A P ITAR I BT b e U H 4 BOIR
faforas Mfed < s amad e &I FH1E i 94718 TS B

JuHHTEgE (37} THT THT BIRIE): 31 31T HUAT FHI HRYI

sft ¥rotta Yo Rig e : A8iey, 31 e

HEIGd, 31, 2001 TH S HS A BT &7 A= a1 1 & ISP e
937.72 & oifd1 aR<Ifde FRAfT a7 ® f 39 937.72 faferys Wifed emar # 9
it 32.20 IATET R 1% &1 I IR Pre e &3 & 99 WR QX1 avE
IR IS URY PR < dl 89 394 AR 8 Gbd &l Helgd, Uh a1d 3
3R HEAT ATEdT g 3R WRBR A AJRIY BT A8l § b iR 918 3§ 59
IR TSR H PSS Bl DIFdl H gig g AT Al WRBR F Ul
el B B FeTs 2N fP fFwR A8 A TR a9k 3 $s AR
B BT G B! 55T BART TRBR H IRIE BT 6 FIfh ATRIIE T
99K | S9H!T BT TS I8 & SAfTT 3T SHBT 1Y, Sl SYHIPT & ITh]
UEAM B1 HM BN Rl 77 UG g1l B1 HiEal H gig I 8RN < H
TR, AOIGR [ gHIfdd €1 7eiey, 59 gordi & A1 H i Igdal A8 &
FIATE YRITT BT FHT BT g

DR. ARUN KUMAR SARMA (Assam): Mr. Vice-Chairman. Sir,
| thank you for giving me this opportunity to speak on the President's
Address. Sir, | stand here in support of the Motion of Thanks on the
President's Address, but with some reservations, because of some
derogatory comments in relation to the States of the North-Eastern
Region. First, | will deal with para five. The Government says that they
have setup
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a National Committee on Disaster Management; and the Government
will consider setting up a permanent National Disaster Management
Authority. This is a very welcome approach. It is a long felt requirement of
the country. In the last fifty years, we should have done it, but the need
for it has been felt only today. Our latest experience is in Orissa and in
Gujarat. With 100 crore population and with 50 years of experience in
governance

people were under the debris for 10 days. Despite the sincere
initiatives to do something, we could not do anything to save our people, to
rescue them, from the debris. Sir, the main defect of the system is that, till
today, we have not created any rescue battalion. To start with, about
1000 youths could be exclusively recruited to receive training in rescue
operations at the time of disasters, whether they are floods, cyclones,
drought or earthquakes or other calamity. The normal phenomenon is,
we send the military and the paramilitary forces. | can give you the
example of a flood in Assam, in my own constituency. Some army
personnel were called for rescuing persons in the flood-affected areas.
The army went with rubber boats. But they failed to rescue any- person
there. We have been relying on the military and the paramilitary forces
for the last 50 years. Now it is time to create an exclusive battalion.
There should be a rescue battalion. And it should be well-equipped, it
should have all the equipment, communication systems and
transportation mechanisms, including helicopters, etc. It has been
seen that from some other countries, teams came and installed
hospitals in one day and started operating on patients. That should be
our aim. There is surplus man-power in many departments. We are going
to downsize them. This very important issue should be given priority. | hope
the Government will take a decision immediately to create a rescue
battalion, whatever may be the name. It is a requirement to meet any
disaster that may come. | also request the Government to treat all the
disasters in the country equally, whether it is in West Bengal or Mizoram,
whether it has happened in a smaller State or a bigger State. All
disasters should be treated equally. That should be the motto of the
Government.

The second issue | want to emphasise is security, internal and
external. Whatever has been given about the external and interna!
security in the President's Address, there is some deficiency. Paragraph
n deals with the external and internal security issue. Certain important
aspects of security are not adequately dealt with. One aspect is the
absence of a clear indication about a political settlement through
negotiations with the militants. The second aspect is the inadequate
pressure on the neighbouring
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countries like Bhutan, Bangladesh and Myanmar, for their active
support to curb the terrorists operating, crossing borders, from there.
The third aspect is the unilateral and bilateral ceasefire in the north-
eastern region and Jammu and Kashmir with the militants. The fourth
and the last aspect is about the surrender of militants. Sir, | strongly
feel that none of the approaches of the Government is transparent; nor
is it producing any result; nor is it likely to yield any positive outcome in
the years to come. These are purely based on bureaucratic advice,
incapable of finding a permanent solution. They increase the
magnitude of the problem rather than solving it. For example, the latest
ceasefire is limited to stoppage of operations between the militants
and the security forces. But innocent people are open to extortion and
killing. Similarly, the surrendered militants are given arms and they are
not rehabilitated properly. They rely upon the extortion money as the
source of their income. If this continues, the peace process cannot be
restored. We must be very strong with Bhutan and Bangladesh who
harbour terrorists. They have facilitated their training and all other
activities from their side. They should be strongly dealt with by the
Government. So far, the stand of our Government has been very
weak. The Bhutan Government is continuing to patronise extremist
forces operating from their territories.

Sir, now, | would like to draw the attention of the House to
para 15 of the President's Address, because it is derogatory,
irresponsible and uncalled for. There should not be such a comment
from the highest office of the country. It sends a very wrong signal. |
quote:-

"There is relative improvement in the situation in the North
East. Pace and normalcy in this strategic region require both political
stability and faster socio-economic development. This has to be
combined with firm action against militant and extremist outfits. The
special developmental package devised for the North East is being
speedily implemented. Substantial developmental resources flow into
the region each year. However, their impact on the ground is not
commensurate. | urge the State Governments to ensure that there is
no mismanagement or leakage of public funds. For this, they should
carry out effective decentralization, strengthen democratic institutions,
and increase the participation of people's organizations. They must
also protect the minorities in their respective States."
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| would like to inform the House that the minorities are much
more protected in the North-East than in any other part of the country.
So far as the question of leakage of funds is concerned, when the
highest office of the country gives this message, what will be the
status of the bureaucrats? The bureaucrats have already a negative
mind-set towards the North-Eastern region. The North-Eastern region
is already neglected. Since this region is backward in all respects, it
needs a special treatment. That is why so many packages have been
declared for the North-Eastern region. But they have not been
implemented properly. These packages give only lip-sympathy to the
North-Eastern region. A non-lapsable pool has been created. But a lot
of conditions have been put so that the money cannot flow to the
North-East. This is the situation in the North-East. When militancy
cannot be controlled, and when there is continuation of extortion
activities by the militants, when the officers are kidnapped, money is
extorted, and this money goes to Bhutan and Bangladesh.... ..
(interruptions)...

JUHHTETE (7} THT DT BIRIH) : 31T FUAT FHAIG BN |

DR. ARUN KUMAR SARMA: Sir, because of the wrong
policies which have been followed during the past, the North-East was
fragmented into seven States. Non-Plan expenditure is there. It was
allowed by the Central Government. Now, the Plan money is being
diverted for the salary component. That was why the real development
activities could not take place and the common man could not benefit
from these activities. .. (interruptions)...

IUATEIE (37 T WHT BIRIG): AR 2T S, 319 ST BT
ENEIERIEICRIGET

DR. ARUN KUMAR SARMA: Sir, | have been waiting for the
last three days to speak. | am from a very small party. Some extra
grace in time has already been given to all the parties. | come from a
backward region. | must be given some more time to present my point
of view. | need five minutes more. | will obey your orders.

IgauTed (3 [ IHY BIRIG): U AT § gHE B SR
BT FAT B | FITT 31raept w93 FaiRa o1 IU o9 el Sa1eT a1 g
gl
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DR. ARUN KUMAR SARMA: | request you to give five minutes
more to me. About the employment problem, no specific programme
has been spett out. There are 37 crores of youth in our country, tf out
of 37 crores of youth, seven crores are employed, thirty crore youth
remain unemployed. The President's Address is very much silent on
how to deal with the problem of the unemployed youth. Whatever is
given by the Government, is given on piecemeal basis, with a lot of
restrictions and conditions, especially, with regard to granting of loans
for the self-employed schemes. Sir, the North-East Council Bill was
brought last year. Til! today, the Bitl has not been discussed and
passed by the Parliament.

Sir, on the education issue, crores and crores of rupees are
being spent, but little has been done for enterprising education.
Education is now imparted only with the aim of providing a Government
job to the youth. A false hope is given to the youth. So, the entire
concept of education has to be revised.

Sir, my last point is about the Cent re-State relations. We have
experimented with democracy and socialism, and many other concepts
which we have followed during the last 50 years could not produce any
significant results. We could not deliver the goods to the people. Sir, it
is high time we evolved a new strategy and reviewed whatever we
have practised in the last 50 years. We have to totally restructure our
Constitution. | reiterate my appeal that we should have another
Constituent Assembly. We have to review the entire system about
disinvestment. We have to decide as to how we should go about the
public sector. There has to be some set procedure. If we go on a
piecemeal basis, one company after another, there will be resistance.

Suqureel (3 T IR BIRE): 39 MY AT TS B | A
NEIERIEE]

DR. ARUN KUMAR SARMA: Therefore, | hope the
Government would come with a proposal to convene another
Constituent Assembly so that we can restructure our Constitution and
remove a lot of our out-dated laws and rules which have harmed our
country. Thank you, Sir.

IUAUTEIE (ST} THT Thx BIfR) : 211 51 Yool |

it Irofta 93 (SR U<20): A SUHTETE Sff, § g afey Sft &
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TN R IR g=gaTe Bl T B & U @Sl ga g1 o
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BIIET BTN ATART AT S81+ oIl RBIRA Bl X! 81 Si BT & b B
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STeal I IR 811 HRT 361 U YoiTd I o1 & 3R sfea JeiRre afdd
PI IATYAT BB I8 TP g7 BTH BN d1 A T I 59 FHRT BT FHYT 8
ST I8 ST HIRGISR 8 b aaiell 9 89 SIof 991 & Al S Sa+T It ol¥TdT &
o qfow 74 &R &3 IR 310 T el gfedwd 81 S 1 $afory o R Sfeam
SRR Afdw o1 W1 81 919 A1 W) T ¥ I8 U 98d 981 B 8
Al 51§ SR B0 (5 T8 BTH SR (a1 S|

Tl 9T IIURT HEIGd o Uigelerd &1 Tl 2 3R IS Sreeivan +fif &t
91 DI gl HBIGT, STaE] i a & iR Ao AT # ft 39 N H US
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A 3R 39 WIPR BRI IRAT BTl
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g B AT & o THM WER 31T R & Y §| ST W A
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Y 8, U ARPR 8, S} He U9 © 61 I8 AN 21 39 H &I eI a1 87
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SIAWE P gIC T8 8 3R Al T WHR P U w]d
Solag e & forg I 721 81 99 &1 39 & fog R, 9 I o v
8 3R g8 9 92 12-14 WRIC &b A R ferar 81 e g8 &+ 9 & Ui 781 &,
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REDIE]

HEIGY, 37 H &1 AT BT FHT DR b H 37U+ a7 A HReT g
TS A1 9T A3 U A$d Ao gl I8 N Tl J 984 A<S! IS 8| I8
IR A d W I 8 911 A1 §9F & W41 6T g Hell 8 Fhall & 3R AT o1 g4
BT A AR WY el T 21 TTiaT BT el 3 Ade HTI9 81 Il & fora &
g < A T WTERT H ST ST AT B Feball &1 GO G A ATSTT
g 3t o7 axE 9 70 a7 # 9% o] g8 © 3R S # e e © % s 9gd
3BT B g7 &1 39 & oy # I=¢ 9918 <1 =red g

HEIG, 3fd H H 39 G418 IR BT GHIT HY &b 70+ a1 FHAG
PRAT g

SHRI B.J. PANDA (Orissa): Mr. Vice-Chairman, Sir, | rise to
support the Motion of Thanks on the President's Address moved by
Shri T.N. Chaturvedi. At the outset, in his" Address to the Joint Session
of Parliament, the President first referred to the great tragedy that
befell Gujarat on this Republic Day. Sir, being from the State of Orissa,
| can appreciate the enormous difficulty the State has gone through,
the enormous tragedy that it had to face. The people of Gujarat have
shown exemplary courage and fortitude in coming out of this great
disaster. In particular, one must thank the tireless efforts put in not only
by millions of people of Gujarat but also thousands of other citizens
who visited the State to lend their support and also many non-
Governmental organisations that worked tirelessly to rescue people
and rebuild Gujarat. However, it is my painful duty at this point of time
to draw a contrast between this and the treatment received from the
Central Government by Orissa when it was hit by the most devastating
cyclone ever recorded in our history just 15 months ago. Sir, 14
districts in the State of Orissa were completely devastated, The State
Government has been working round the clock and has built far in
excess of 50,000 houses to rehabilitate the people, By the end of this
month one lakh houses will be constructed. But that is nowhere near
adequate. There is stark contrast in the kind of funds that have been
allocated for the rehabilitation work in Gujarat vis-a-vis the kind of
funds that have been allocated for Orissa. It is ironic that a State that is
more developed, a State that has far better insurance cover gets
greater attention
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than the poorest State in the country by the latest reckoning. Orissa is
still reeling. Its economy is completely devastated after what has
happened at the end of 1999. The State requires tremendous,
continuous support to get back on the rail. Media reports have pointed
out that many victims in Gujarat are showing courage and even
refusing the aid that is being granted to them. The State of Orissa has
no such luxury because thousands of affected people are still at the
bottom and below the poverty line. They have no such luxury and they
need the help of the country. A National Disaster Management
Authority has been set up and it is heartening to note that it has
already held its first hearing. For this | congratulate the Government.

The President has also talked about the Eleventh Finance
Commission's report. | sha'l be failing in my duty if | do not speak out
on the injustice done by the Eleventh Finance Commission to my
State, Orissa, | have just talked about the super-cyclone which befell it.
Sir, the State has gone through some kinds of flood, droughts and
cyclones year after year in the recent past and it is in a serious
financial crunch which can be seen from the fact that more than 50 per
cent of the State's budget goes only for making interest payments. It is
known internationally and it is well understood that when any country
or any State pays 20 or 25 per cent of its budget as interest charges, it
is in a serious fiscal crunch. My State has gone beyond 50 per cent
and this is the situation that has been inherited from decades of bad
governance. Sir, the State of Orissa deserves to be categorised as a
'special category State', which would provide the necessary financial
structure, for it to be put back on the rails. This is particularly important
because Orissa, although, it has now been categorised as the single
poorest State, has taken some of the early and bold steps towards
economic reform, which the President's Address has given so much
emphasis on. It is the State which has had the first reform in the power
sector. The State's power sector reform is being cited all over the
country and yet the State itself is in a fiscal mess. There are many
other bold steps that the State is taking. For example, recently, its
policy on Kendu leaf liberalisation has provided scope for the tribal
population; more than one-third of our population are tribals. This
policy has provided scope for 25 lakh tribal citizens of Orissa to
increase their income by at least 25 per cent. These are the steps
which deserve our recognition. Sir, this is the State which requires a
great deal of help from the Central authorities for it to get out of its
economic crisis.
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Sir, for the 'vision' that the President has spelt out for our
country to go forward, there is an urgent need for administrative,
judicial, educational and labour reforms. Without these, all the vision
that has been pointed out will remain only a pious intention and it will
not get translated into action. Many of my esteemed colleagues have
spoken in detail about that. | shall not go into the details.

Sir, | shall end with two final points. The great thrust provided
for agricultural policy is vastly overdue and it is desperately needed for
our country. It is a country whose economy is largely agrarian. The
past policies have led to such a flawed situation that we have a
situation of low productivity and high prices, that is, we have a situation
where procurement prices are not high enough for the farmers, at the
same time, the prices for consumers become unsustainable.

Sir, the final point | wish to make is about electoral reform.
Many hon. Members have taken up the subject of electoral reform and
it is obvious that it is also a very highly overdue area for action to be
taken. | would like to conclude by making one specific suggestion here.
The specific suggestion that | would like to make is that it is long
overdue for a country, for a democracy, of our size to have a clean
funding system for elections. State funding is a well-accepted norm
everywhere else in the world. It can be made transparent. It can be
made applicable ail across the country and this can help to bring about
cleansing of the system that so many of my colleagues have talked
about. | would urge upon the hon. Prime Minister to give his attention
to this particular area. With these words, | thank you, Sir.

SuaHTeRe (37 THT bR BIRMD): 37 IR TiieT Sft, 3y o 2 e
T 3T I1 FAT BT b TP ISt BT G99 81 9471 B

SHRI H.K. JAVARE GOWDA (KARNATAKA): Mr. Vice-
Chairman, Sir, as per the constitutional requirement, the hon.
President addressed both the Houses.

Sir, the NDA Government went against their election
manifesto and the farmers and the workers have been put to a lot of
difficulties. In the name of development, in the name of economic
growth, this Government is taxing the farmers like anything. It is the
policy of this Government that they are going to remove subsidy on
fertiliser phase-by-phase. Four days
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back, the hon. Prime Minister said at the Chief Ministers' Conference
that he is going to remove the subsidies on power. The farmers of this
country are suffering. There is no purchaser of their produce. They are
not getting reasonable prices for their produce. The farmers are
suffering. No Government has come forward to rescue the farmers.
Their agricultural produce is rotting in the godowns and their fields.

Now, the Government says that under the WTO agreement,
they have no option but to pursue the matter. The farmers of this
country will become paupers one day. Their families will be ruined.
They will be left with no penny to buy inputs for agricultural production.
This Government has not taken this point into consideration. They
have said very clearly in para 22 to para 24 that this is being done
under the guidance of the World Bank. But the Address of the
President has not taken the reality into consideration. We have all
been hearing from ail parts of the country that whether it is maize or
wheat or rice or any other product, there is no minimum support price.
The farmers of this country are committing suicides. Why? They are
committing suicides because they have no income and returns.

The other point is that agriculture sector has given
employment to 65% of the total workforce in the country but it has
been coming down now. Apart from that, the children of agriculturalists
are not getting employment anywhere. They do not have job
opportunities. Where should they go? Whose doors should they knock
at? That is why | say that this Government is not for agriculturists.

Then, in the name of privatisation, this Government has been
privatising all the public sector undertakings, whether under the
excuse of losses, mismanagement or anything else. If they carry our
privatisation at such a speed, where will be the employment
opportunities left for the people of this nation? Where would they go?
The small scale industries are also suffering at the hands of the
multinationals, and subsidies on power and raw materials are being
taken away. The developed countries are dumping their products to
India and the small businessmen, industrialists and factory owners are
not being in a position to compete and run their business. This
Government has not addressed this issue.

Sir, what is the programme of this Government for
rural development? What is the budgetary allocation? What is the
amount that
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this Government has earmarked for development of rural roads? They
have mentioned the figure of Rs.2,500 crores. Is it sufficient for
constructing roads in villages? What is the Government doing to make all-
weather roads? Can you make all-weather roads with this meagre
allocation. What about rural electrification? The Government has not
done anything. So far as employment and education is concerned, this
Government has been saying that information technology is providing
a lot of employment opportunities in the country. But what is the
percentage? It is only one to two per cent. What about the rest of the
unemployed youth. The people, who have technical or engineering
qualifications, may have some job opportunities. But where are the
opportunities for people who do B. Com or B.A. or B.Sc. The
Government has not addressed this point also. There are no
employment opportunities for such people.

As far as extending credit facilities to the agriculturists is
concerned, we all know that after this privatisation move, banks are not
going to extend credit facilities to farmers. If a person wants to open an
account with Rs.500 in a bank, the banks are not inclined to open it
because they say that it is not profitable for them. The Government has
not said anything about the Non-Performing Assets. About Rs.52,000
crores have been given by way of loan to industrialists and big business
houses. Only Rs.6,000 crores have been given by way of loan to
agriculturists. If an agriculturist does not pay his debt in time, his utensils are
auctioned, but no action is taken against the industrialists and big
business houses who owe Rs.52.000 crores to the banks.

IqUTETE (21} THI ThY BIfD): 7S] A8, 39 Y THIT HIFU |

SHRI H.K. JAVARE GOWDA: | am concluding, Sir. | am again
raising a point about agriculture. The Government has not earmarked
any amount for new irrigation projects. If we want to make agriculture
more profitable, then we have to tap the potential of irrigation. But that has
not been done. No watershed programme has been taken up. They
have not taken up any new irrigation project in this year's Budget.

Sir, the next point | want to raise is about dispensation of justice.
The Law Minister is here. | would like to draw hir attention to a point which
came up for discussion in this House three days . >ack. Under section
125 of the CrPC, cases of neglected wife, parents and children have to
be disposed of within six months. | would, like to inform you that in
courts,
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cases are pending for more than eight years. They have not been
disposed of. When we talk of a society in which every help should be
extended to women, children and aged parents, this area has to be
looked into. In every moufssit court, district and city, you will see
neglected women and children. No specific action has been proposed
for that. | urge upon the Law Minister to seriously look into this area
and find a solution of it. So, | woutd say that this Government has not
done any welfare activity for the people of this country. With these
words, | conclude

t freit srga wefie (9% ok FiR): et <o”dés wrEe, wrge
T H JSiISC U IR 98 Io! 9899 5 o) 59 989 H 99-93 THaR| 1, 99-
T$ RIgraae™I 7 3R fonl 39 U 4 Job & 18] & okl AR iG]
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ATEd I8 TIRIP W gY 2114 q

1 Transliteration of the speech in Persian Script is available in the Hindi version
of the debate.
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GRS | Bl a0 B ST AT AR AN 8, 379 AT & S99 a1 Bl St
I I I ®8d & fh Bl HEH 8] SSTIT oI Y&T & SHY 39 UR J 379
DIs VAdR 78] BY ¥R 51 39 RiYe =+ &F STovd 21 3T WY fUset fe=t i
BRR & 915 SR 4 g 88 da1ex W g8l g9l {61, SIsT 3 g9 g,
Ml B F@IEY W Bl fhy 3R S9F 918 GRABIC TR &A gY, 3T &
BTIR F 91§ B 91 B T8 § | 477 e Ioii & 399 ot 9 ugE i+
IHRAT & ITDBT I8 HYR AT b I8 IS, BT B ol Y 37U+ 3Tqh]
S B & oy | UGE Iaxardil bl G FabT H 3T S Tdh et faar 1
T Sf, ST 8 fAfReR € e o1 € | i oterdt, a8t & woe ffee +ft
Ik A1 | 72 STY ST 1T | IRE] Bl a1 2, H ISR A 31T 37T
, 31T S, W, g8l I~ Yo aTai Bl I8 WBIG PR (ST | 3R I8
RIIRIET I8 &1 T I8 I BIRIR BT 39719 & 2 89 Il fb 390 b &
foIQ @IS 7 BIS U a1 SMY | g=1 $a71 YA 98 &1 © [F s 315 8
Te1 2 | afew § 38  HE {F: I 371 A T BISH , §F U IO R 99,
RECERCAEV R ALALNISNIENIEY N R G RS I IR CAS HISEY
9 91 BT Ao & , LY.l W Bl & fob BeiR U difdrfe e vieeH 2 ,
Rraraae™ ff wed € difafcde Ui § oifd 3R uifeifedd Uie™ & o
CTIBRBRI SId1 8l 18] © | difh SRIBRG LT W 3R RITAT TG, 5T+
P T TG 1 I8 fIEfeTe 81 SITE | SRR Uifrfedhe Uie 8 df s
qifTfehe I ST -HTHR Bl TRBR + d8] BT Gl §s ATl o 3T
SR 3 STSHHT BT U fhaT o7 | 89 IR TR BT ARy AT | SHHI 5
TE HAT AR o7 ,IH SIS WSS Db 6 It ofl W o & f2d 4, Tb A
a7 oft | g8 AT 1Y oft TIfh AR BT [T, AN P SR AR AR BT
TR 98Tl 81T | Wil 84 B & b VAT T8 g7l BIdlifh ABRIST BvINg
ST ¥ S ah X BT | UG 3R, 1947 Th SaI9 I Ui 8! fhaT | S
g1g Mt 218 7EH 1 fhar &R o9 fohan & i Aeoidew &1 foar At avie

BEIEKIERIECRS
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AERTS S Sff 7 Bddl i Feolded BT TaIH BT , I &1 $ df I8
AT &1 81 BT | S 19 Geolaed $I YA B & 91§ 89 off 1 54
P BT 3R IR-T-HLR 7 SA=Iell H 59 37Yd bl ST 1 =14 AR
T O RER &3 & o0 98t &1 SR$R 3R 981 & T 98 918d 21 89 98
el b AT IR WRINT HRAT SITST SRo8] & I-/0d 59dh b IRT BT 39T
A DY BIRT &I WY 3R RTAdHT DIE Bl 9 el 399 qI-w # a8
H o Rith AT BRR BT 81 B! T81 2 981 39 I o9 g A STa]
ISUe, Ug-Tod AN 96K &l ST 39 Job | Qa9 a7 & Rarge | a1
PRITR 31 & RAARTel § BIE 7 DIs dSIad AT AM2Y aRAT Ig A T
B aTell 81 8. § SATQT awh 7 oId Y MU 1 TONReT Bt % 36 Hist
HRR & RIARIel #§ 89 aRI% - & 39 aw & urs¥ ffRex & ieiF 9gd
3TeBT HEH A fhaT © <ifdh 3T Had Ud &1 WIS goTl © b 9 awh arex
R GEEN §1 Afbd arex ®1 Rl & 9o Sl Je & S9b aR 3 § e
A o 39 AT BRI & ST | g9IRI fferee ¢ o & forg 9R =l 19
3R BRI ST AR 9197 o1 7TV 1 <=1l & 319 I 8RR, 3NTaTg, dei-de!
A, Irhe, iR 3Nfe ol o | o1 718 ¢ ...(aM). .

JURTHTEET (S} THT ThR BIR) : 379 37T HUAT FAG B |

ot sreger Tefie : saT deriTgSe @R f3ar S8, san1 duferse
H far fos g1 e 2 o6 oI aTel S 91dl O SR IT #eAId del gl
IRAT ST BRIR 3 g8l IR BiRisT &) Re g ..

ST (2f} THT Ih BIRD): T RT3

et srege wEie: .. SR gfer i off, BTl off difeh AT BRIR &
1<, 39 39 SR H TR Bl RT AN HEG™ B T8 © 57 AUl & A1 Sl
T AT MG AT & SHD 8P 1 A ST A58 HIAT §, SHDT § FUIC HIAT §
3R H GIRT g HEAT A b SR MR HLIR BI Sl 8Tl 2, $9 I I8
BISH Wlell 2, B, 9gd IR A1 84 Gd SR &4 |UI $Hd, Sidell ared
g TR T &, 98 Ugel 81 g9ARI RId & MG &

IuqHUTFe (31t THT IhR BIRE) : HET &) TR, UH. 3

et sreg e wefte : &4 qR1 w_iNT @ o g% g ar) ar s H fAfRer d
o1 STRIAT 31X 33 BTeATd 3 84 fdTei ®f HIRTeT Bl

sft AR, TA. Il (SR USW): AT Sy[HEgel Sff, HemiEd
RIS Sif =7 379 fa=TTer WI9oT § 98 8 e Bl DI DI &1 oAfp 597
gl u= &% YavTSt ® 98 # o TR PR BT §l ARG, T8I W 69
fargall o) Tl g8 & 3l 9 W) Al ANl A S ATt <t R weg -9
B AT A AR B
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aTel STl TR AR 98 ORI FRIG! Y&+ dI I8! 8l, IR I8 ISl Bl
HAETAghaTd Y& 8, 377d iR # St Arda Affa e &1, Tab I &1, Udh
R B AU ST &, el & 39 & IR H w5 v 8, g e 34, g
&R 37, fawg 4R 47, 3iR 53, 39 IR-UM fd=gail U= faaR o1 =@ g1 fag
FaR 8 H TTaCX idSHY B Wa¥ AT TAT B ST 37<VT ol b g9 HeH A
ITPT DI fHa1 7T 389G IR # &H THGRI §l oAfh1 89 39 fha ®u # dvd
& U8 WA Bl g 81 ST, ISP} 1 59 ah FAGM B 26 SR BT AN,
B H TRIETHTH BT GG &eh Bl o1, S9 a<h S8i+ UP 98d Sgaw] a1
T ot fop:

"We are entering into the age of contradiction on 26" January,
1950. We will accept equality into our political life - one man one vote
and one vote one value. But, we will deny equality into our socio-
economic life. We will deny one man one value. In socio-economic life
if this equality is not established in India, the sense of Constitution is -

useless." "SI DN I N1 Afaegm= &1 99—1 © S AfAem= &1 31 arell
SR, 5T IR BHR YdSii <1 TSI & 918 g F9d T, AT S faer
DI Yol STRA ST {6 31751 $8 dFT ded & & dfder &1 Reg g =nfzyl
ST IR I awh |Aag fHam o1 3R S8+ Fag $3d §U I8 A Hal
ot f:" "It is not enough to be elector only. It is necessary to be law-

makers. Otherwise, who can be the law-makers will be master of those
who can be the electors to exploit.! %ad A ATGTIT 9 Y89 | 39 < H

s TS 91 781 51 8 W fos Arl gre 59 <2 J S Fafar o a9 grm
RAT BIYA T S FHI H AMIHT ARER I ST, JATIHT G IR, AT
G g8 =1Y T8l PRI 5 U8 Bl Ofd 89 <@ & I H 3AID qrH1 IR
HRAT TR O el ERT SIefheTel 9 | a Fefan & f R gfora @
S € S9! IRl 6 aRE SUTR BT 8 SR 59 TeR 3 1991 9, il |
T BRI AT W & a1 Dl ITTSHY I8 BT Y & AR 2Tt § 997 Y|

faeelt 7 10 ARg AT WaRT &1 A8 IR, Pt IR 4 ToIRd &, 20
g SUfSal 3§ T8 §1 PIAdIdl, 498, AT IR 2eXEE & fidhs 36 I
AR STH®HRI H 81 81 ol $9 UHR A 1991 T Sl UISIRI g8, IS 10 AT
3R ISR T 39 T TSI BT, ST IS IGTST &N Hebel ol 3T ThR I
10,59,191 aRRTAT H 5,32,962 UTSHY) Wpel &1 1,45,824 IRRTAT § IR YT
e 3R b 11,955 Adbe3! Wl &1 50 TRTerd f@rel & foy g =g &
STeT IRETAT QT € STel dig UTsaR) el 81 81 T foreed) 9IRd d 52.21 1
JoT ¥ ST S &1 foIex= 37.41 WRHT 21 IAD! Aferail B ferel
39.29 qR¥< 8 3R PN H gyl iy @l afeensli @) ferexdl dad 10
IRYC Tl UgeS T8 DI gellgdl 70.6 8 S1afd 47.70 IRAC AMR fARerd
Bl IreTcs CIssd B! HiRoM3ll &) fAReRdT 80 TR Bl $hal &= T 87 8AR
Sl g= UTSHY) Wpol I $TT BRI &, BAR ged AHI 0Y H 2l UaIol &
T 9§ 47.93 QMU R SN © 3fR sYcs ¢Ieed & T2 64.53 URHC &% a4
YTSHRY WX UR Q1Y HR Sl B
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s, fres! sifadl & fRRIky aga g9 81 Sigt aa urac! drg 4
T 7T & AT ST 37.4 URNICE UTE] TS & U H BTdhe di T8 & afdd
e PHIRC 3N Ieee T & 45 IR AN UGt AT o =1 St 72 &,
B4 I8 g §U BTHI g 81 X8l 2| ST HAISURM & aR H 91 §U BT 5
B Y81 ©1 1975 ¥ 1985 & 14 3 gA1 et &1 fichsT 31mueh A1 U fehal
BB g Bl Vel ® o gl gellgel 9g Y& 8, gl SRS 9¢ Y& 2l
SARTERGRET BT A1aT ST81 T & ... H gHR AR giend €, arreiee
3% GHH ST W dleld &, AT 5 TR Al dierd &, A5 olay IR dierd &,
Afgel JASIRCTS IR dlefd 8 MR JFgfAd i &l TSIRETST oR arefd 81
AP AHA I8 g sl § b TH.AL.TH.ET BHARE 1992 B RUIC &
AR 1975 ¥ 1968 & §1F | Sl Y Sferdl W TEINIETST & fog T, Sat
HET 1,67,000 AT FTH HIfaererT 4322 TR §a1T, 15000 BIS [ T 3R 19240
&G BIC | U 73 gU B BIC H BIs W fSRrem 89 ot Rafa o €1 81 &9
SEd § AU & nféamel 340 F TEd AYAIECHT ATH HHILA ATl STaf
DTS FAH &, dhas FAIS 8, AR HaRIF & Id oy HHITH Fgeh H
B I FEN TS 21 AMBT STF IR F HIH! BIET AT 21 H UF e § Faes
BRI g1 T TbR A AT &5 H AR 3TREN Pl BT 1T 81 THAR Foic
BT T R b oIy AR HHATRAT & SI.H.UE. 3R $.9.9%. &I g foman
AT 21 I W 3T A1 el ol UGT Siolel Hiede &l didl ¥ gig g o el
BT BIB! 2ATHUT GAT B T ST ST818 Bl N1eh fBa1 71 & olfpT Sige &
fIeg BHRT AR fCwofl 8T I TS| AT = WiTaT §g &1 Hismai &l Sl
U GRIER oY, o1 a1 51 84 P8 Wl T8l B UIU| 89 =T &I UfhaT § H1H!
Go £ 89 A1ed § % 39 Job & aIRIGT 31 < el &t w7 |1 da1 78
BIATI 3R BIS Hhg FaTferc! & 93 1R UT8er 81 IE § 3R Il df 99 e
YT I €, I8 Sl 91d 981 21 31T < fTefes! 397 Aic eS| 38R H 31
AN 45T 1| TRIG BRY H 312w T UST 8] 81, U ARl UR ITefd =ad
&l BT ArfRan & Y ST B a_1ER AidT e Al # enud! g=ydre
ST § 3R S H&l UR U faR1er aof e gl

ITFUTETI(ST YT 3R BID): g=Iareg| HEHRH eyl St &
HHUIYU R gydTe & YA UR 9] G gg | URE Al gell b ARl |
U fIaR | A1 T S MY WA, 12-3-2001 BT QU8R 918
HIY A1 TR Fo1 T8 Pl SR 1| [ b HrIdTe] WA $R P gd H qa
P G AT ASRAT DI N Bl ATBR Blefl IR (= Blfcd g8Ts 1fid H=al

gl

39 B AR a1 12.3.2001 % 11.00 I YaTes e & [l Iod &l

The House then adjourned at one minute past seven of the clock, till
eleven of the clock on Monday, the 12" March, 2001.
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